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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 31 OF 2020
(Under Sections 14 & 15 (b} & (c) v'w. Sectior 18(1) & (2) of the National Green
Trilvesrrad Act, 2018}

IN THE MATTER OF:

Shashikant Vithal Kamble ... Applicant
Versus

Embassy Property

Developments Pvt. Ltd. & Ors ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RES

I, Mr. A.B. Mandanna, an adult Indian Inhabitant, authonsed signatory of the
Respondent No. 1 above named having my office address at Embassy Point, 17 Floor,
Infantry Road, Bengaluru — 560001, do hereby solemnly affirm and state as under:-

1.  Atthe outset, | am filing this Affidavii-in-reply for limited purposes to oppose the
admission of the said Application. | crave leave of this Hon'ble Tribunal to file a
detailed reply as and when need arises. I am aware of and conversant with the
facts of the present case and I am competent to depose 1o the present Affidavit
hased on my personal knowledge and the documents and records availasle with

me.

£-r TWEAGEY PROPERTY DEVELDEWENTS \)—
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At the outset, T would like to state that the said Application was filed before the
Hon'ble Mational Green Tribunal, Western Zone Bench, Pune (hercinafier
referred to as “NGT™) by the Applicants on 2™ March 2020, The same is evident
from the online status as provided on the website of the NGT. Pursuant thereto an
order dated 14™ August 2020 was passed by the NGT directing the Registry to
issue notice to the Respondents and directing the Applicant to serve upon the
Respondents a copy of the said Application by way of Dasti, Registered Post and
also by way of e-mail. The Respondent No. 1 has been in receipt of the notice
dated 18™ August 2020 issued by the Registrar but did not receive a copy of the
said Application. In view thereof, the Respondent Nos. | and 2 addressed a letter
dated 25™ September 2020 to the Applicant requesting him to provide a copy of
the said Application along with all annexures. Hereto annexed and marked as
Exhibit- “A™ is a copy of the letter dated 25 September 2020 along with the
postal receipts, A copv of the said Application along with annexures was served
upon the Respondent Nos. 1 and 2 only on 3" October 2020. Hence the reply filed
by Respondent No. | is well within the time-period as directed by the NGT.

For the following reasons the Application filed is not maintainable:

3.1. LIMITATION under section 14 of the National Green Tribunal Act,
2010 (“NGT Act™):

a)  On perusal of the Application, the Applicant has alleged in paragraph
no. 5 of the Applicant that the Respondents have continued construction

work without obtaining proper environmental clearance for the period
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2006 to 2011 ie. 14" September 2006 to 29" March 2011. In view
thereof, without admitting 1o the Applicant’s contention, the
Respondent respectfully submits that the cause of action to file the
present Application first accrued on 14" September 2006, however, the
present application has been filed before the Hon'ble Bench on 2™
March 2020 ie. after a period of approximately 14 years. Therefore,
the said Application is required 1o be dismissed, Further, the cause of
action in paragraph no. 7 of the Application is entirely vague and does
not specify on which date the cause of action arose for filing the
Application under section 14 (3) of the NGT Act. In paragraph no. 10.1
of the Application there is a vague pleading that the Application has
been filed within limitation, however there is no explanation or

justification to the same.

It is a basic requirement under section 14 of the NGT Act that any
application invoking section 14 of the NGT Act is required to be made
within a period of & months from the date of accrual of the cause of
action. The Applicant has approached the Hon'ble Tribunal in the
month of March 2020 when in fact the Environmental Clearance was
granted to Respondent No,l 9 years age on 11" July 2011. In view
thereof, the said Application filed by the Applicant has been filed
belatedly and is grossly barred by the law of limitation. The said
Application is therefore not maintainable and should be dismissed in

limine on this ground alone.

Ex iner :;"':-: _‘.'_-'-IE:":'_: F'.rI-E-'
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312, LIMITATION under section 15 of the NGT Aet:

The Application filed by the Applicant is silent as to how any damage
has been caused to the environment, There are vague pleadings with
respect to section 15 of the NGT Act. The Application has been filed in
March 2020, and the period as provided under section 15 is that of 5
yvears from the date of accrual of cause of action. Therefore, the

Application is barred by limitation under section 15 of the NGT Act.

To substantiate this contention, [ wish to rely upon a judgment of this
very bench dated 8" January 2015 in M.A. No. 209/2015 passed in
Application No. 2272015 (WZ) (M/s. Nanu Estates Pvt. Ltd. Vs. Mr.
Sayed Tayeeb and Ors.) wherein the NGT had dismissed the
Application under section 14 and 15 on the ground that the Application
was barred by the law of limitation and the Applicant had failed to
demonstrate the proven damages.

1.3, Quantum of Damages under section 15 of the NGT Aect:

b

On perusing the Application, it is clear that there is neither any pleading
about the environmental damage, not is there any proof substantiating

the alleged claim.

It is specifically contended that the said Application does not fulfil the
mandatory requirement of Section 15 of the NGT Act which requires

153



4

that the Applicant must come out with a case of proven damages, which
can be resituated by the Hon'ble NGT by exercising jurisdiction under

section 16.

34, Section 18 of NGT Act:

As per the requirements of section 18, only an ‘aggrieved person’, can file
an application and seek relief. However, in the present Application, the
Applicant has made vague submissions that he is a social spirited person and
journalist, who is working for the betierment of environmental activity. Such
statemnents do not make the Applicant an aggrieved person, the Applicant is
a complete third party to the property being developed by the Respondent,
and therefore has no locus-standi to file the present Application and/or obtain
any relief. It is submitted that the Applicant does not satisfy the requirements
as stated in section 18 of the NGT Act.

The true and correct facts are as follows:

4.1.

At the outset, [ state that the, somewhere in the year 2008, Respondent No.1,
subdivided the entire leased land into two parts and assigned the leasehold
rights in each part in favour of Pune Embassy Parks Private Limited (“Pune
Embassy”) and Pune Dynasty Projects Private Limited (*Pune Dynasty™)
respectively. Thereatter, Pune Dynasty by way of a demerger transferred its
undertaking to Embassy Office Parks Private Limited and Pune Embassy
amalgamated with Embassy Office Parks Private Limited. In this manner

i ] =

L

154



Embassy Office Parks Private Limited became entitled to the entire leasehold
land situated at the Rajiv Gandhi Infotech Park which, with the buildings
constructed on it has been named as “Embassy Tech Zone™. As on date,
Respondent No.| is not the owner of the land which is the subject matter of
the Application. Respondent No. | established the “Embassy Office Parks
REIT" and obtained a certificate of registration dated 3™ August 2017 from
Securities and Exchange Board of India in terms of the Securities and
Exchange Board of India (Real Estate Investment Trust) Regulation, 2014;
and pursuant to the Share Acquisition Agreement dated 11% March 2019, the
shares owned by Respondent No.1 and other shareholders were transferred
to the “Embassy Office Parks REIT™.

. The Respondent No. | formerly known as Dwnasty Developers Private

Limited and now known as Embassy Property Developments Pvt, Lid,
received an allotment letter dated 5% August 2004 (hereinafter referred to as
“said allotment letter™) from Maharashira Industnial Development
Corporation, Pune-3 (hereinafter referred to as “MIDC™). As per the said
allotment letter the Respondent was granted sanction of land admeasuring
2.76.874.00 square meters (hereinafter referred to as “larger land™) by
MIDC for the development of an InfoTech Park at Hinjewadi, Pune. The said
allotment letter was addressed to the Respondent by MIDC which was signed
by its Regional Officer. The said allotment letter did not contain any
averment regarding requirement of clearance of any kind or prior permission
from the Environment Control Board or Pollution Control Board. Clause 2

of the said allotment letter clearly specifies that the time-period allotied to
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4.3.

4.4,

the Respondent for completion of the entire project would be three (3) years.
One of the pre-requisites to the allotment lays down that the allotment would
be similarly cancelled if the Respondent is unable to complete the
development work within a period of three (3) years from the date of
possession of the plot. It is further clarified in clause (P) of the said allotment
letter that the entire property is meant for the use of LT. industries only and
that no other industries are permitted to operate at such premises, Hereto
annexed and marked as Exhibii- *B” is a copy of the allotment letter dated
59 August 2004,

Thereafier, Embassy Property Developments Ltd. leased a portion of the
larger land admeasuring approximately 2,76,874 sq. mtrs., being Plot No.
03, Rajiv Gandhi Infotech Park, Hinjawadi, Phase [I, Marunji Village,
Mulshi Taluk, Pune from MIDC by way of a Lease Deed dated 23™ May
2006 registered with the Sub-Registrar Paud, Mulshi. The lease is valid for
a period of 95 vears and is renewable for a further period of up to 95 years.

It is pertinent to note that the project plans included the construction of an IT
Park in the “Embassy Tech Zone" at Plot Mo. 3, Rajiv Gandhi Infotech Park,
Hinjawadi, Phase I, Marunji Village, Mulshi Taluk, Pune on a plot
admeasuring 2,76,874.00 sq.mt. with a total Built Up Area of 8,19.954.74
sq.mt. comprising 11 office buildings, 5 multilevel car parking, 1 food court,
| training centre and 2 utility and service blocks (hereinafier referred to as

the “said project™).

ASEY PROPEATY DEVELOPMENTS "Tjr_
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4.5.

4.6.

Since the said project was being developed strictly for the accommeodation
of L.T industries, the project was governed by the LT and ITES POLICY
2003 of the Government of Maharashtra, Industries, Energy and Labour
Department, Government Resolution No. ITP - 2003/CR - 33 1 I/IND — 7,
Mantralaya, Mumbai — 400 032. It 1s specifically laid down in clause 4.4
point {g) of the said IT & ITES Policy 2003 that the IT & ITES units are
exclusively exempted from procuring clearance of the Maharashtra Pollution
Control Board since they are non-polluting industries of Maharashira.
Further clause 9.6 of the IT & ITES POLICY 2003 it is reiterated that since
IT & ITES units do not cause any pollution they shall be exempied from the
requirement of NOC from Maharashtra Pollution Control Board. Thus, the
Respondent No. | believed that it was exempted from the requirement of
NOC from Maharashtra Pollution Control Board. A copy of the IT & ITES
Policy 2003 is hereto annexed and marked as Exhibit- “C".

It is pertinent to note that as per the Notification dated 14™ September 2006
issued by the Central Government Ministry of Environment and Forest
{(hereinafter referred to as *“said Notification™), it is notified that all the
industries are categorized as either “Category A” or “Category B". Clause
Tic) of the Schedule of the said Notification states that industrial estates
having area below 500 hectares and not housing any industry belonging to
Category ‘A’ or Category ‘B’ does not require Environment Clearance. The
said project falls under the specifications of Clause 7(c) of the said
Motification and hence the Respondent was not required to apply for

Environment Clearance. Further, Clause 8{a) of the Schedule of the said
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4.7.

4.8,

4.9,

MNotification which deals with Building and Construction projects does not
apply to the Respondent as the built-up area of the said project falls beyond
the scope of Category B. In view thereof, for the aforesaid reasons, the
Respondent No. | verily believed that it was exempt from the requirement
of obtaining an Environment Clearance. Hereto annexed and marked as
Exhibit- “D" is a copy of the said Notification dated 14" September 2006
which was in force until 1* December 2009, It is pertinent to note that the
Applicant is relving upon an amended version of the said Notification which

was not in force until 1* December 2000,

As per Clause 20.2 of the Industrial Policy of Maharashtra 2006 a Common
Application Form (hereinafter referred to as “C.A.F.") is required to be filed
by every Applicant seeking to set up an industry /expansion unit. The C.AF.
pertains to all the clearances required to set up an industry. This C.A F. was
filled by the Respondent No.1.

Thereafier, vide approval dated 25" June 2007 issued by the Ministry of
Commerce & Industry, Department of Commerce (SEZ Section), an area
admeasuring approximately 2.00,000 sg. mt. out of the larger land
(hereinafter referred to as “said land™) was declared as Special Economic
Zone (hereinafter referred to as “SEZ”) in terms of the Special Economic
Zones Act, 2005 and the Rules made thereunder (hereinafter referred 1o as
“SEZ Act and Rules”).

It was on 3™ August 2007 that MIDC, Pune addressed a letter to Respondent
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No.1 informing that although as per the LT and ITES policy, the said project
is exempted from requirement of obtaining NOC from the Maharashtra
Pollution Control Board (hereinafter referred to as “ML.P.C.B”) as it is an
industrial unit; however, for setting up of the sewage treatment plant, consent
and/or NOC from M.P.C.B would be required. The letter further stated that
that the Respondent would have to obtain Environment Clearance from the
Ministry of Environment and Forest. A copy of the letter dated 3™ August
2007 addressed by MIDC to the Respondent is hereto annexed and marked

as Exhibit “E".

4.10.Upon receiving the abovementioned letter the Respondent sought legal
advice and internal approvals and thereafter, by way of abundant caution,
preferred an application to the Secretary of the Environment Department of
the State of Maharashtra on 28" July 2008 for obtaining the Environment
Clearance for the said project which was accepted on I™ August 2008, A
copy of the letter dated 28™ July 2008 is hereto annexed and marked as
Exhibit- “F". The Respondent also simultaneously applied to the office of
the Regional Officer of M.P.C.B for obtaining the Environment Clearance.,
A copy of the letter dated 28" July 2008 addressed to the Regional Officer
of M.P.C.B (Respondent No.6) is hereto annexed and marked as Exhibit-
g, it

4,11.In the meanwhile, the Respondent applied to MIDC for the sub-division of
the larger land into two parts, the first of which would comprise of the said

land such that the rights, title, interest and obligations in and arising out of




160

11

the said land would be assigned in favour of Pune Embassy Projects Private
Limited {hereinafter referred to as “PEPPL") and that the second part of the
land, the rights, title, interest and obligations in and arising out of the said
land would be assigned in favour of Pune Dynasty Projects Private Limited
(hereinafier referred to as “Pune Dynasty™). Permission for sub-division
was granted by MIDC vide its letter dated 18" August 2008, The concerned
authority i.e. SEZ Authority under the SEZ Act and Rules also accorded their
approval to transfer all the permissions! approvals granted to the Respondent
No. 1 in favour of PEPPL.

4,12, Accordingly, with effect from 29™ September 2008, PEPPL acquired the
leasehold rights and became the assignee in possession of the said land,

building{s) and construction thereon.

413 Thereafter, on 6™ May 2009 a presentation was made by the Respondent
before the State Environmental Impact Assessment Authority (hereinafter
referred to as “SELAA") for the grant of Environment Clearance in respect
of the said project. Pursuant to the presentation, the M.P.C.B. (Respondent
No. 6) directed the Respondent to submit further details in respect of the
project on 79 May 2009.

4.14.In the meanwhile, the Respondent received the commencement certificate
for building 5 from MIDC, Pune on 12" October 2009,

4.15.As the procurement of the documents as asked for by the MIDC on 6% May
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2009 took some time, the Respondent submitted all the required details on
17" November 2009. Pursuant to the submission of the required
details/documents the State Level Expert Appraisal Committee (hereinafter
referred to as “SEAC™) visited the site of the said project on 27" November
2009 and prepared a detailed site visit report. A copy of the Minutes of the
meeting dated 30™ November 2009 is hereto annexed and marked as
Exhibit- “H”. Pursuant to the site visit and upon being satisfied, the SEAC
recommended the said project to the State Environment Impact Assessment
Authority (hereinafter referred to as “SEIAA”) for Environment Clearance,

4.16.0n 30" November 2009, the SEIAA demanded certain clarifications. A copy
of the minutes of the meeting of the SEIAA is hereto annexed and marked
as Exhibit- “I”. The Respondent provided the reguired clarifications and
relevant documents to the SEIAA on 8" October 2010.

4.17. Thereafter it was on 10™ January 2011 that the Government of Maharashtra
issued a show cause notice to Respondent No.1 demanding an explanation
as to why Respondent No.l had continued with the construction of the said
project without obtaining the Environment Clearance. Hereto annexed and
marked as Exhibit- “J" is a copy of the show-cause notice dated 10" January
2011. Thereafter, Respondent No.| repeatedly followed up with the SEAC
authorities for a personal hearing which was then held on 14™ March 2011,
During the personal hearing attended by Respondent No.l's erstwhile
employee, the SEAC was satisfied that all the documents as required had

been provided by Respondent No.l and hence withdrew the show-cause
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notice dated 10™ January 2011, Subseguent to the withdrawal of the show
cause notice, the SEAC authorities on 11" July 2011 granted the
Environment Clearance for built up area of 4,89,815.41 sq.mt. which was
uploaded on the site of the M.P.C.B. The Environment Clearance dated 1 |®
July 2011, though valid for a period of 5 years from the date of issue, was
revalidated from time to time. A copy of the Environment Clearance
uploaded by the SEAC authorities on their website is annexed hereto and
marked as Exhibit- “K”",

4.18.1t was on 6% September 2013, 11% Qctober 2013 and 4™ December 2013 that
the Respondent received the commencement certificate for commencing the
construction work for building no.3 and MLCP-1, foed court and building
no. 6, respectively from MIDC.

4.19.In the meantime, the formalities for amalgamation of Respondent No.l and
PEPPL continued. Finally, vide order dated 7% August 2017 the National
Company Law Tribunal (NCLT) (Bengaluru Bench), approved the scheme
of amalgamation pursuant to which, PEPPL stood amalgamated with
Respondent No.1 and accordingly became entitled to deal with the said land,

buildings and construction therzon.

4.20.0n 21" December 2018, the Respondents made an online application for
ETZ EC for expansion and modification of the plans and awaits the ETZ EC.
It is pertinent to note that since 21" December 2018, the Respondent has
submitted the Terms of Reference and the EIA report. The Respondent has
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also attended a hearing for reviewing the compliances and virtually presented
its proposal. Thus, all the necessary requirements to be fulfilled by the
Respondent have been complied with.

4.21.In additon to the aforesaid, Respondent No. 1 states that all construction
work and operations for the said Project have been and continue to be
executed in accordance with the applicable laws and only afier ebtaining all
the relevant permissions and approvals including the Fire NOCs,
Commencement Certificates, Occupation Certificates, etc. The Applicant’s
allegations and contentions are therefore false, baseless, unwarranted and

malafide and ought not to be entertained by this Honble Tnbunal.

I say that upon careful consideration of the aforesaid facts and on a perusal of the
relevant documents produced by the Applicant, it is apparent that the Applicant is not
entitled to any of the reliefs prayed for in the said Application and that granting such
reliefs will cause grave and irreparable harm, loss and prejudice to the Respondents,

3. Atthe further outset, I state that the said Application is a malafide attempt by the
Applicant to damage the reputation and image of Respondent No.1 and illegally
extort monies by making false claims against Respondent No. 1. This is apparent
from the sheer vagueness of the Application and lack of factual data and relevant

documentation in support of the allegations and contentions made in therein.

6.  With regard to the contents of the said Application, | deny each and every

statement, allegation, averment, submission and contention raised by the

163



15

Applicant in the said Application which is contrary hereto and/or inconsistent with

what is stated herein. Nothing stated in the said Application shall be deemed to

have been admitted by Respondent No.1 for want of specific traverse. | say that

the said Application is rife with false, concocted, and dishonest contentions and

allegations which also contradict one another at various instances.

Without prejudice to the aforesaid contentions the Respondent’s para-wise reply

iz as under:

Tl

2,

With reference to paragraph nos. 1 and 2, the contents thereof merit no reply.

With reference paragraph no, 3, the eontents thereof are denied in toto. It is
specifically denied that the said Application has been filed under sections 14
and 15 (b) & (c) r'w section 18(1) and (2) of the NGT Act in the larger
interest of and for the protection of the environment and ecology. The
Respondent repeats and reiterates the contents of paragraph nos. 5(a) ad 3(b)
hereinabove and states that the said Application is nothing but an abuse of
the process of law and has been filed beyond limitation. Hence, on this

ground alone, the application is liable to be dismissed in limine.

. With reference to paragraph nos. 4 and 3, the contents thereof are denied in

toto. The Respondent submits that the said Application has been filed
without any factual basis and is 2 malafide attempt by the Applicant to
damage the reputation and image of the Respondent and illegally extort

monies by making false claims against th Respondent.
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1.6,
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With reference to un-numbered paragraph no. | under the heading ‘Brief

Facts”, the contents thereof are a matter of record and as such merit no reply.

. With reference to un-numbered paragraph nos. 2 and 3 under the heading

‘Brief Facts ', the Respondent states that permission for the second project
Building Plan was obtained in the yvear 2009 and not in 2007 as has been
wrongly stated in paragraph no. 2 of the Application,

With reference to un-numbered paragraph no. 4 under the heading “Brief
Facts’, the contents thereof are denied in toto. The Respondent states that the
contents of the said paragraph do not state the true and correct factual
position. The Respondent repeats and reiterates that on the date of allotment
of land to the Respondent, the said project did not require any sort of
Environment Clearance from the Environmental Department by the virtue of
the IT & ITES Policy 2003 and 2006 and the Notification dated 14™
September 2006. The Policy and the Notification collectively laid down that
since IT industries/projects are non-polluting in nature and since the total
area of the said project is limited to 500 hectares, the said project would not
require any clearance, However, pursuant to the letter dated 3™ August 2007
which was addressed by the MIDC to the Respondent the Respondent
immediately took all the steps necessary to obtain the Environment
Clearance. The Respondent submitted all the reguired documents and also
deposited the requisite fees without any default on its part. The Respondent
states that as soon as the Respondent was made aware by the MIDC that

AuoTised oEaly
—
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Environment Clearance will be required, the Respondent, by way of
abundant caution, took all the steps necessary and obtained the Environment

Clearance on 11" July 2011 which was later modified and revised.

With reference to un-numbered paragraph no. 5 under the heading ‘Brigf
Facts', the contents thereof are denied in toto. It is denied that the
Respondent continued with the construction activity illegally and unlawfully
from 14™ September 2006 to 11" July 2011. The Respondent state that the
Applicant has been raising baseless allegations against the Respondent
without any proof of fact and law. The Respondent repeats and reiterates the
contents of the foregoing paragraphs and states that it has constructed the
said project only after obtaining all the necessary approvals. The Respondent
further reiterates that once MIDC clarified to the Respondent that
Environment Clearance would be required for the said project, the
Respondent followed due process and submitted all the documents as
required pursuant to which, the Respondent obtained the Environment

Clearance on 11" July 2011.

With reference to un-numbered paragraph nos. 6 and 7 under the heading,
'‘Brief Facts ', the contents thereof are denied in toto. It is denied that the
construction activity shows serious violation of the fundamental laws as well
as the Environment Protection Act, 1966, E1A Matification 2006 and that 1t
attracts strict legal action; the Respondent puts the Applicant to strict proof
thereof, It is denied that the Respondent has made a mockery of justice while

not following the Compulsory Environmental Norms of the land. The
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Respondent specifically denies that it is a defaulter and that all the activities
have been done in collusion with the concerned officials of the concerned
authority. The Respondent puts the Applicant to strict proof thereof and
states that the Applicant should be refrained from making any such baseless
and unwarranted statements without having any proof. The Respondent
specifically denies that the project and construction which the Respondent
has erected is illegal under the eves of law and attracts legal action and needs
to be demolished in the public interest and fulfilling the objective of the
statutory compliance of the Environment Protection Act, 1966 and the EIA
Notification 2006,

With reference to paragraph no. 6.1, the contents thereof are specifically
denied. It is denied that the Respondent has continued the construction from
the year 2006 to 2011 without obtaining the Environment Clearance from
the concerned authority and that same is in violation of environmental norms
as per the Environment Protection Act, 1966 and the EIA Notification 2006.
The Respondent repeats and reiterates that at the relevant time the
Respondent believed that:

4l When the land was allotted 1o the Respondent the allotment letter did
not contain any averment regarding requirement of clearance of any
kind or prior permission from the Environment Control Board or
Pollution Control Board.

41 As perthe Notification dated 14™ September 2006 issued by the Central
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Government through its Ministry of Environment and Forest it is
notified that all the industries are categorized as either “Category A” or
“Category B". Clause 7(c) of the Schedule of the said Notification states
that industrial estates of having area below 500 hectares and not housing
any industry belonging to Category ‘A’ or Category ‘B’ does not
require Environment Clearance. Further, Clause 8(a) of the Schedule of
the said Motification which deals with Building and Construction
projects does not apply to the Respondent as the built-up area of the
said project falls bevond the scope of Category B.

Since the said project was being developed stictly for the
accommodation of LT industries, the project was govemed by the LT
and ITES POLICY 2003 of the Government of Maharashira, Industries,
Energy and Labour Department. It is specifically laid down in clause
4.4 point {g) of the said IT & ITES Policy 2003 that the I'T & ITES units
are exclusively exempted from procuring clearance of the Maharashira

Pollution Board since they are non-polluting industries of Maharashtra,

However, pursuant to the notice dated 3™ August 2007 issued by MIDC,
the Respondent immediately applied for grant of Environment
Clearance. The Environment Clearance was ultimately granted by the
authorities on 11™ July 2011, Thus, the said project has received an
Environment Clearance which is valid as on the date of the Applicant

and even today,
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11 With reference to paragraph no. 6.2, the contents thereof are denied in
toto, Respondent No. 1 denies that they have not taken the clearance for
the said project and further also denies that they do not have clearance
initio. The Respondent No.1 denies that it does not have Environment

Clearance for the said Project.

¢} With reference 1o paragraph no. 63 and 6.4, the Respondent
specifically denies the contents thereof. The Respondent denies that it
has some privileges under the law and calls upon the Applicant to
refrain from making any such statements without any documentary
proof. Infact, the Respondent has been diligently following the process
of law. The Respondent denies that the building plans have been
modified many a times and/or that the Environment Clearance has
never been complied with, The Respondent puts the Applicant to strict

proof thereof.

That, pursuant to the letter dated 3™ August 2007 which was addressed by the
MIDC to the Respondent, the Respondent immediately took all the steps
necessary to obtain the Environment Clearance. The Respondent had submitted
all the required documents and deposited the requisite fiees as per the requirement
without any default on its part. The Respondent states that from the time the
application for Environment Cleatanice was filed, until the grant of Environment
Clearance, the Respondent did not receive any intimation in the form of Show
Cause Notice or Stop Work Notice for the alleged infringement of Environment

Clearance regulations.
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The Respondent submits that the Applicant has also not complied with the
mandatory requirement of sections 14 and 15 of the NGT Act, 2010 and there are
no pleadings to substantiate / prove the alleged damages. The awarding of
compensation to such a litigant cannot be justified in view of the judgment of the
Hon'ble Apex Court and the judgment of a Bench of the Hon'ble Tribunal.

I state that the Respondent No. | is a company controlled by law-abiding citizens,
I have read a copy of the Original Application No. 31 of 2020 (hereinafter referred
to as the “said Application™) filed by the Applicant and | am filing the present
Affidavit in Reply for the limited purpose of opposing the grant of any reliefs as
praved for by the Applicant in the said Application and in order to bring out the
true and correct facts pertaining to the subject matter of the said Application, |
crave leave of this Hon'ble Tribunal to file such further and additional affidavit(s)
in reply o the said Application and rely upon such other and further documents

in support thereto, as may be required.

. The Respondent submits that the Honble NGT should take into consideration the

Respondent’s compliance with the environmental laws and steps taken by the
Respondent for the protection of the environment. The Applicant is not entitled to
any of the reliefs as prayed for in the said Application as the Respondent has
followed all the steps as required to obtain the Environment Clearance and has
not carried out any construction in contravention to the terms of the Environment

Clearance.
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12. 1 say and submit that the Applicant has failed to make out a case to justify the
grant of any reliefs and that the said Application deserves to be dismissed for the
reasons stated hereinbelow, each of which is taken in the alternative and without
prejudice to the other.

13. It is therefore prayved that the Application under reply ought not to be entertained

and may be dismissed in limine at the very threshold.

Whatever stated above is true and correct to the best of my knowledge, information

and belief, in witness whereof | have signed this Affidavit. =~
SIEASH PROPETY :Lli.ﬂ"'r_.;-ﬁF Tl

PLACE : ; DIhorismt=ttm sy —
DATE : 1= | v (26 Mr. A. B. Mandanna

Authorized representative of
Embassy Property
Developments Pvt. Lid. & Ors
RESPONDENT NO. 1
ADVOCATE AFFIANT
I KNOW THE AFFIANT
SWORN 7O BEFORE #IE

H\ _CHANDRASHEY ARAIAH. S
e Advocatn & nHoRnY
" o, 3T, F.EI'.":EQT'.HJE 'r-l:‘;-lf-ll:-“.mn
.'=.|I and Cross, }E'\m'.'_:n.r‘:.:r:.._gauum
Sunkadakaie, CANEROIE
.t

]
] e d
' aRe——T" |
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EXHIBIT - A

EMEASSY CORPORATE EMBASSY

To,

Mr. Shashikant Vithal Kamble

Flat Mo, 13, 2™ fioor, building Ditae: 25.09.2020
C-1, Popular Cokory, 5. No. 45

Warje, Pune 11058

Ref: Notice dated 18% August 2020 received from the Registrar of the National
Green Tribunal, Western Zane Banch, Pune

Dear Sir,

We are in receipt of the Notice dated 18™ August 2020 issued by the Registrar of the
National Green Tribunal Western Zone, Pune attaching the order dated 14% August
2020 passed by Hon'dle Mr. Justice Sheo Kumar Singh (Judicial Member) and Hon'ble
Dr. Satyawan Singh Garbyal (Expert Member) of The Mational Green Tribunal Principal
Bench, Mew Delhi passed in the Original Application No. 31/2020 (WZ) through video
conferencing. In response to the same, we address you as under:

Vide order dated 141 August 2020, you were directed to serve a copy of the Original
Appiication No. 312020 upon the Respondents, However, we have not received a
copy of the said application till date. You are accordingly requested to kindly provide
us with a copy of the said application along with annexures on the following address:

Embassy TechZone,

FLO3A, Adjacent to SEZ office,
Congo MLCF, Ground Foar,
Rajiv Gandhi Infotech Park,
Phase 11, Hinfewadi, Pune,
Maharashitma - 411057

Kindly do the needful at the earllest in crder to enable us to file our reply.
Request you to kindly acknowledge the receipt of this letter

Yours truly,

rty Developmant Pvt. Ltd.

Au ::rrl:-'.e;d Slgnatory
(B.5.Mohan)

Embassy Property Develoapments Pyt Lid.
Embassy Pont, 1st Floor 150, Infentry Rodd, Bangaione - 560 001 india. T: +51 80 4779 2355 : 2358 912
s armhassyindia.com | CiM: UASHOK A 1996RFTCOZ08597

et GG
Authorised EIHEJLF-'-!""_':__'.'
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EXHIBIT - A 24

CORPORATE

- ]

Mational Grean Tribunal Westam Zone, Puns
New Administrative Building, D-Wing, 1st floar,
Qpposite Councll Hall, Camp,

Pune, Maharashtra 411001

ngt puneiEoom.in

Authotisad Signatory
i -‘
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Embassy Property Developments Pvi. Lid.
Embassy Point, 1st Floor, 150, infantry Road, Bargaiare - 560 001, India. T *91.80 4179 2090 F: 4071 80 2228 6912
wwew embassyindia.com | CIN; UBSTICK AT996PTCO20ES7



EXHIBIT - B

N MIDCROPPIP L4230 Deted -

| i
—

Bub, 0 RAJIY GANDHI INFOTECH PARK — HINJAWADI-TE
Adlotment of land ol

Bed . Applicaiion dated 05/08720404,
Reegived from M/s. Dynasty Developers Py Lid,,

ORDER: -

Sanction 15 herchy accorded o the alioiment of land admeasunng 285535 5q
Mirs comprising of Plot Mo, PL - 3 frem Bajiv Gamdhi [nfotech Park  Himpaowadt -1
to M/s. Dynasty Developers Pyl Lid., a company incorporated under the cornpanics
Ao, 1956 & having @5 register office at Embassy Poiot, 150 Infantry Road,
Bangalore=56H01,

Subject o the payment of the premium of Re15,70,44,300/- calculated at the
mate of Ra. 550 per Sq. Mir. and subject 1o the following conditions --

1 The amount of eamest money received with the application will  be
appropriated fowards the amount of premium. The allottee shall pay the sum af
Fs. B, 00,44,000/- being the balunce amount of IJ'|r: preimum within a period af
30 days fromy the date of thiz onder, by D Di—drawn in favour of “THE DY.
CHIEF ACCOUNTS OFFICER, MIDC', and payable at Pune,

2 Im ¢ase of the allottee fuils to pay the balance amount of premiom within the |
pened mentionzd above, the allotment shall be hable 1o be cancelled withou
further natice,

i In the event ol the allotment being cancellad ag iloresaid the Comorition will

b= eatitied to forfeit the whole of the eamest money received with application.,

4. The terms and conditions of the ellotment of land will be those as cantained in
the stmdind ferm of Agresment o Lease ond the Lease annexed thereto and
in substance are as follows -

a} The alborres shall emer into a1 Agreement 10 Lease in the form prescrbed by
the Comporition and on perfomrmance of the conditions will be entitled o i
Leage for the terms and nivety five (95) vears 1o be compute From the dae of
handing over of possession and reneweble for ope further termi of 95 yvears on
payment of premium and on such t=rms and conditions as may be determiined
by the Corporanon at the nme of renewal,

¥) The annusl ground rent of Rsl/- pa: s payable o respect of  plot of Jand

alloiled ~
ki T o Y 'lll
MAHARASHTRA INDUSTRIAL LOPMENT CORPQRATION

(A Government of M &uh-lr- Un:iumktg

Regonal Office : Jog Cenine, Bnid Floos, dne .
E-mail : papune @migendaarg  Visit e el L ...-.-u-..-- :

o ENBASSY PROPERTY DEVELGPMENTS r-.rr.l.'rj

ol Loy
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¢) The allottee shall get the plans and specifications of the proposed Software
Development building duly spproved by the Execulive Enginesr of the said
Indusirial Area and compleie the said bulding . =sccordance  wilth fhe
approved plans and shall obtain o completion certificate from the Executive
Enpmeer of the said Indusimal Area within presenbed period,

d) The allottee shall not directly or indivectly transier or assign the benefils of
interest in the Agresment o Lease orpart with the possession of the said lond
or any parl thereol without the previous consent of the Comparation wwho may
refiise it or grant it suhject to such conditions as the Comporation maye think fit
incleding & conditons for pavment of additional premeum. (e wlo
eordition o srentinned helow)

g1 The allotige shall he entitled 16 use the land for the purpost of Software
development  but not for the pumpose of a factory for any of the obnoxious
Indusines specified in the gonexure set oul in the =chedule to the Agreement to
Lesse and shall not use the said land or any part thereo! for any ather purpose
nor for the purpose of amy factory which may be obnoxious. offensive hy
reasom or emission af odowr, liquid-eMsvia, dust, smoke, gas, noise, vibwation
ot fire-hazards,

i The other terms and conditions of allotment shall be those conizined in the
prescribed forms of Agreement to Lease and the Lease:

¢} Thie st duty in regpect of the preparation and execution of the Agreemen
ter Lease and s duplicatien and also the lease and its duphoition i respect of
the allatted piot of land 45 also the Legal costs (o the preparation exccution of
these documents including the registration fee shall be bom and paid by the
aliclles alone.

iy The allotee shall submit the Bwlding Plans of Software Development
Buildmg to the special planning authonty and get it approved the-same from
Special Planning Amhonty ami commence the construction work  amd
complete the construction work and also obtain BOC within the penod of 2
years from the date of taking over the possession of plat

i} [T the allowmee fails to complete the construction work and obiam BOC within
the period of 3 years from the date of possession of plat, the allotment of plot
will b sumimtarily cancelled.

¥ The altottss should constriect the building as per the standard nerms prescribed
and as per DC Rules applicable to the Pune 1T Park.

Kl Afier allotment of Plot the developer should provide and madntain
infrastructure hike ntermal roads, droinoge dystems, waler supply. power
supply and all other services reguired for IT industnes and Corporation will
ot make any expendituee for providing internal infrastructure,

ST PROSERTY TEVELDPUENIE FU
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Iy As per decided policy of the corporation developer has to keep 1 0% apen
spaces amd 5% amenity area and sech lands should be used for the same
purpose.

m

——r

In the said park/land 80% land for TT industrics and miximum 20% fand
reserved for ITES:

n] The corporstion will grant the Leaze of the plat in favour of developer and the
developer will sub-lease the premises 1o the occupant.

0} The consent of the corporation is required for transfer of Gala of mortgage in
favour of the Financtal Institution.

p) The allotment of Gala should be made for the use of IT industrics only, Mo
chuange in the purpose is allowed. [T any change is found the agreement musde
with the developer will be cancelled,

q) The note of the first allotment/sub-lease made by the developer will be taken
by the corporation without recovering any charges but thereafier if the Galu 3
tranaferred form one cocupant 1o other occupant in sech case as per decided
policy of the corporation transfer charges will have 1o be paid. In case the
il i suhletted then as per the degided policy of the Corporafion suibletling
charges has (o be paid.

The slloltee may submit his application for welephons connéction o Lhe
concem felephone authority immediately, after toking over possession of the plo
This will enable the telephone authorities to buill up a waiting list ensure proper
planming lo provide timely telephone connection to the Industrial units in the area.

o,
MUs. Dvnasty Developers Pyl Lid.,
Embassy Poinl,
150 [nfantey Road,
Rangalore-S60001,

Copy subinitted to -

The 0 EQ, MIDC, Mumbai for fuvoar of information please,

The Chiel Planser, MIDC, Mumbai-93.

Copy Lw.cs to the Executive Engineer, MIDC, 1T, Chinchwad, Pune-19.

s v, Hpastr |

EingsSY FADFEATT DEYELDPKENTS T, L?.)
Au%’lsad Signatory

F———'-_

]
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION
(A Government of Maharashira Undertaking )

POSSESSION RECEIPT.

I, V. V. KSHEMKALYANI Sorvevor on behelfl of the Maharashira
Industrial Development Corporittion and SRI GOP1 KRISHNAN, on behalf
of M/S. DYNASTY DEVELOPERS PRIVATE LIMITED., have this day
respectively handed over and faken vver the possession of Plot No. PL-3
1,76,874 Sq.mtr.; of the RATV GANDHI INFOTECH PARK , HINJAW ADI
PHASE I VILLAGE MARUNI . TALUK MULASHI District — Pune after

pctual measurement and demarcation of the plot on the site.

Place; - Pune,

Dhuie: - 23/ 06,2003

HANDED OVER TAKEN BY
inr DYNASTY DEVELOPERS PVT. LTD.,

\

d";h - . DWECTOR.
chencuioni.

SHRL, V. V. KSHEMKALYANI GOPI RISHN

[ Surveyor) MRECTOR

Repgional Office, Signature of the allottee

ofF representative with
his designation,

MIDC, Pune
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3 1 MAY 2007

M. ROPuneBGIPPh-IlLand- fged Dhater

To,

Ms. Dhynasty Developers Put, Ltd,,
Embassy Point # 150 Infeniry Road,
Bangalore — 560 001 India,

Sub ; Rajiv Gendhi Infotech Park, Hinjewadi, Phase-1L
Sub=divizicn of Plot Mo. PL-3 and Transfer.

@ | i
Please refer to your letter doted 22/1/2007.

In condet of the above subject [ have besn directed o inform you dhat your
requezt of sub-division of Plor No, PL-3 and wansfer the sub-divided plots in
favour of M. Pune Embagsy Projects Pvi. Lid. and Mfs. Fune Dynasty Projects
Pvi. Tad, iz epproved in principal subject to the following conditions :-

1. The proposed sub-divided plots are more than 4 Feetors hence vou shall
reserve 5 ¥ amenities and 10 % open spaces In each proposed sub divided
ot

2. The entry to the proposed sub-divided plots is shown at “X" in the plan. It s
necessary 1o provide cul-de-sac at this poiot with width cqual to 1.5 times
the road width {45 mir) and length equal to 2 times the road width (60 Mir),

J The width of the each proposed sub divided plot should be L0 mir. &t the
entry as shown im the plan.

3. The cul-de-sac will be developed by you and the proposed cul-de-sac  will
be allovead ro MIDC

4, The construction on the mdividusl proposed sub-divided plotz should be ag
per MELCs D.C. rubes applicable for the individual plot arsa.

3. The MIDC has given the consent (o morigage the plot Mo, FL-3 in fyvoor
of ICIC! Bank. Hence you should furnish the NOC of ICIC banl-: e
said sub-division r

g,
AMURANHA | &
e ! =
MAHARASHTRA INDUSTRIAL DEVELOPMENT CORF 1 i L
(A Government of Maharashira Underiaking) !
Risgianal Offie : Jog Canre, 2rsd Floar, Waidewads, Pung - 3, Tel, - 2881944415, Fax'h 5 ian =
E-snafl : popunaDmiderclsonng Vsl usal: mﬂnﬂ.ﬂn wea enal\rashicalipstics gl - 'i;u,r_
e e e . :
+

= 1

s = _II|- = Far EHASST EoFERTY TEVEL OFVERTS 3 PT.LTD,

N g pusthariseg
..'\-\. 'I ¢’ r- /



6. You will have to pay differental premium for the tronsfer of sub-divided
plots i favour of Mfs. Pune Embassy Projects Pvi Lid, and i, Pune
Dynasty Projects Pvi. Lid. as MIDC's rule which will be communicated
separatedy. | .
-
Thanking you,
Yours laithiully,
DiA. : Copy of Plan ;
Y Reglonal Officer,
0/C. Signed by RO  MIDC, Pune-3
% /P AM —
fi for Batie Jn
ATIESTED BY M=
TRUE COBY
e B e
w.t'--u'-rlFW i Feal, Hagmaes i
" il |
i \"\R _I..-\"‘-\
3 %,
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EXHIBIT - C

IT and ITES Policy, 2003

GOVERNMENT OF MAHARASHTRA
Industries, Energy & Labour Department,
Government Resolution No.ITP-2003/CR-3311/IND-7,
Mantralaya, Mumbai — 400 032,

Dated :- 12.07.2003
Context:

Government of Maharashira has been supporting development of
industry and business through a series of far-reaching policy initiatives,
The Information Technology industry has been an important thrust area
and has been receiving government support. During the last five years.
the Government focussed on HRD, IT related infrastmcture, fiscal
incentives to IT units, IT in Governance and Institutional Framework
for the 1T sector. These initiatives have enabled the IT industry in the
State to establish an initial lead and a firm foundation for a quantum
leap has been laid. Exports of software and ITES from the State
presently account for about 20% share of the country’s exports. These
exports have registered an annual growth of more than 30% during the
last four years. The whole State has been connected through an Optical
Fibre Cable Network and a statewide network of competent training
institutions has been established for building a pool of world-class IT
professionals for providing strength and support to the [T industry in the
Stare.

At this stage of growth of the IT industry in the State, new areas
warranting State's policy support have surfaced. The State Government
has identified and appreciated these emerging needs, requiring State
support for facilitating growth of the diversified streams of the IT

=1
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industry in the near future. Through a consultative process involving
prominent stakeholders of the IT industry, the Government has firmed
up areas for further State support. Such a focussed support to different
segments of the IT industry is to be implemented under the IT & ITES
Policy, 2003.

2. Objective:

The main objective of the IT and ITES Policy, 2003 is to make
Maharashtra the most favoured destination for investments in the 1T and
ITES industry. This is intended to be achieved by directing the State
support at opening up large scale opportunities of emplovment and self-
employment, facilitating growth of skilled and globally emplovable
man-power, unprecedented spurt in exports, creating hassle-free and
industry-friendly., 24 x 7 x 365 working environment, associating urban
local Governments as responsive kev stakeholders in promoting
business and enterprise in the IT industry, and providing a legal
framework for data protection and consumer privacy.

3. Resolution:
The Government of Maharashtra is pleased to announce its Information
Technology and Information Technology Enabled Services Policy, 2003
as detailed below. This Policy has come into force from 4™ June, 2003
and will remain in force for a period of five vears.

4, Extra ordinary features of the Policy:

For achieving the objective of the Policy. the State Government
commits itself to the following:

4.1 itutional framework for poliey i tion:
An Empowered Committee headed by the Chief Secretary to
guide and supervise implementation of the IT and ITES Policy,
2003 and take appropriate decisions.

o tﬁ@,\,—-ﬂ
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4.2

4.3
i)

(B}

(b)

Unigue Info Infrastructure:

{a) Promotion of public IT Parks.

(b}  Promotion of private IT Parks.

(¢} Cost effective and fully reliable telecom connectivity to the
IT & ITES units all over the State,

(d} Excellent road connectivity from main Highways to IT
Parks

(e}  Permission to developers of IT Parks to invest funds to
construct connecting roads from highways to IT Parks

(f) Leveraging the unique advantage of low cost overseas
connectivity.

(g} Ensuring reliable and quality power supply round the clock
in IT Parks by permitting unlimited back up power,
Captive Power Generation and status as Independent Power
Producers

{h) Levying of power charges on IT and ITES unis at
industrial rates and notifying IT and ITES units as a
separate category of consumers through MERC.

{i) Exemption of IT & ITES units from statutory power cuts in
power supply.

Developing a pool of sKilled globallv emplovable manpower:
Ensuring ready availability of skilled manpower certified by

Maharashira Knowledge Corporation and  other  training
institutions/companies.

Designing specific courses for English speaking, appropriate
accent and communication skills and conducting training by
School  Edueation and Higher & Technical Education
Departments.

Making available infrastructural facilities of schools of Municipal
Councils, Municipal Corporations and Zilla Parishads to IT and

Bulhorizad Signatod
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ITES Companies for conducting training programmes in 1TES
related subjects and English language skills.

4.4 Industry-friendly and supportive environment:

{a) Creating a progressive and supportive environment for 24 x 7 x
365 days working,.

{b)  Relaxations under Shops & Establishments Act for working
hours, work shifts and employment of women.

{c}  Applicability of all relaxations under the Indusinial Disputes Act
and Contract Labour Act to all IT and ITES units in the State on
par with Special Economic Zones.

{d) Notifving IT & ITES units as continuous process units.

{e) Issuing special passes to vehicles transporting women workers of
IT and ITES units during night times.

(f) Declaring IT and ITES units as public wtlity services and
essential services.

(g} Exemption of IT & ITES units from clearances of Maharashtra
Pollution Contral Board,

ih}  Suitably amending various labour laws for facilitating submission
of reports/returns in electronic formats.

(i) Permission to IT and ITES units for self-certification of reports
and returns.

(i} Constitution of a Committee under the Chairmanship of
President, NASSCOM for drafting a Data Protection and
Consumer Privacy Act.

4.5 Fiscal Incentives:

{a)  100% exemption in Stamp Duty to all IT & ITES units in public
[T Parks.

(b) 75% exemption in Stamp Duty to all IT & ITES units in private
IT Parks.

PN
A T %
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ic)

(d)

()

(f)

(g}

(h)

4.6:

(a)

&)

(¢}

(d)

(e}

100%4 exemption in Stamp Duty to all [T and ITES units in *C",
‘D7, ‘DA and No Industry District areas as per Package Scheme
of Incentives, 2001.

9(%s exemption in Stamp Duty payment for mergers, de-mergers
and reconstruction of T & ITES units all over the State.

Stamp Duty exemption also to non-1T entities such as leasing and
financial institutions acquiring space/premises in private and
public IT Parks for subsequent leasing to I'T and ITES units.
Exemption in Stamp Duty to assignment leases under Section 60
and leave and licences under Section 36-A of the Bombay Stamp
Act, 1958,

Charging of Sales Tax at minimum floor rate of 4% on all IT
products and non-IT products essential for IT and IT Enabled
Services Units as approved by the Empowered Committee.
Simplification of procedure pertaining to *F* form and “C" form.

Suppori to IT and ITES Units by Urban Local Bodies:

Issuing Government directions to all Municipal Corporations for
exempting imported capital goods and raw materials of IT and
ITES units from levy of Octroi or Tax on entry of goods.

Issuing Government directions to all Municipal Corporations and
Municipal Councils for levving property tax on all
establishments/properties/buildings/premises of IT and ITES
units on par with residential premises.

Grant of 100% additional Floor Space Index to all IT and ITES
units in public IT Parks,

Grant of 100% additional Floor Space Index to all IT and ITES
units in private IT Parks of specified sizes by paying certain
premium.

Issuing of permission to erect towers and antennae as part of
building plan approval.

wq Dy ke ".'p’ll‘.’l'kﬂ._/i
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(f)  Issuing of Government directions to all Municipal Corporations
and Municipal Councils for single window interface for all
clearances/approvalsicences required by IT and ITES units,

4.7: Rewarding outstanding performance of IT and ITES unifs:

(a) Celebrating 20" August every vear as the Information
Technology Day of the State.

{b)  Presentation of State awards for outstanding performance to IT &
ITES units on the Information Technology Day every vear.

Definitions:

In the context of the Policy, the Information Technology industry

consists of 1T Software, 1T Hardware, [T Services and IT Enabled
Services as defined below:

IT Taskforce of Government of India has defined 1T Software as

followrs:

(a) IT Software:
IT Software is defined as any representation of instruction,
data, sound or image, including source code and object
code, recorded in a machine readable form and capable of
being manipulated or providing interactivity to a user, with
the means of a computer.

(b) IT Hardware:
IT Hardware covers approximately 150 IT products
notified bw Directorate of Industries ( APPENDIX 1)

(e}  IT Services and IT Enabled Services:
These include various IT Services and are defined by the
IT Task force of the Government of India as follows:
"IT Service including I'T Enabled Service is defined as any
unit that provides services, that result from the use of any

36
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[T Software over a Computer System for realizing any

value addition".

The Directorate of Indusiries has prepared and published
an illustrative list of such IT Enabled Services {Appendix
IT) which is updated from time to time.

. Institutional framework for policy implementation:

6.1

Bd:

1}

-

3)
4)

5)
6)

7l

%)

Empowered Committee:

To guide and supervise implementation of this Policy, an
Empowered Committee is hereby constituted. This Empowered
Committee shall be competent to petiodically review the list of
products and services falling under IT and IT Enabled Services
and amend such lists from 1ime to time as required. This
Committee will also be competent for fixing norms, terms and
conditions of eligibility (including amount of premium to be
charged) of private IT Parks for availing additional 100% FSI.

The Empowered Commitiee will have the following composition:

Chiefl Secretary -
Principal Secretary (Finance) -
Principal Secretary (Industrv) -
Principal Secretary-1 -
{Urban Development)

Secretary-11 {(Urban Development) -
Secretary -
{Information Technology)

Municipal Commissioner -
{(Mumbai, Thane and Pune

Municipal Corporations})

Development Commissioner -
{Industries)

Chairman
Member
Member
Member

Membhber
Member

hMembers

Member-Secretary
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The Empowered Committee, if necessary, will consult with or

invite representatives of institutions like NASSCOM, STPL
Private IT Parks and others for its meetings.

Unigue Info Infrastructure:

8|

T3

Since faster growth of IT & ITES units can take place in urban
areas, the government will provide incentives to promote setting
up of public IT parks by government infrastructure agencies and
private IT parks by private investors/'developers in the state.
These parks will have excellent infrastructural facilities for 24 »
7 % 365 working environment

All district headquarters and most of the taluka headquarters in
the State have already been connected through optical fiber cable
network. The Government shall endeavour to provide cost
effective and reliable telecom connectivity throughout the State.
IT and ITES units in the State will be able to leverage the unique
advantage of low cost overseas connectivity available in the State.

For easy access and rapid movement of goods and persons in the
IT parks, they will be connected to the main highways through
high quality read network. To supplement investments by the
State Government and Urban Local Bodies, developers of private
IT parks will be permitted to invest funds in establishing such
high quality road connectivity from the highways. Such roads
will be transferred to the developers by the Urban Local Bodies
and recovery of the investments of the developers would be
adjusted against the property tax payable to the Local Bodies in
future. The State Government will issue necessary directions to
the Urban Local Bodies for this purpose.

38
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7.3

1.6

For reliable and quality power supply round the clock, Private [T
parks and Public IT parks will have freedom of unlimited back up
power, permission for captive power generation and status as
‘Independent Power Producers’.

IT and ITES units shall be declared as continuous process units
and shall be exempted from statutory power cuts to enable them
to perform on 24x7x363 basis,

IT and ITES Units will be entitled for supply of power at
industrial rates under the MERC tariff orders. These units will
be categorised as a separate group of consumers through the
MERC,

H. Developing a pool of globa lovable manpower:

8.1

8.2

For ensuring ready availability of skilled and competent
manpower for the IT and ITES industry, which would be
emplovable all over the World, the Government will facilitate
development of such a pool of man power. School Education and
Higher & Technical Education departments will impart training in
English languages skills (English speaking, appropriate accent
and communication skills} to the vouth in the State.

Private Training Institutions, and IT and ITES companies shall be
offered infrastructural facilities in schools of the Municipal
Corporations, Municipal Councils and Zilla Parishads on a lease
basiz, during non-working hours of schools, for conducting
training in IT, ITES related skills as well as English language
skills.
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Industry friendly a ¥ ents

21

2.3

94

9.5

The State Government will endeavour to provide industry
friendly and supportive working environment for the IT and ITES
units in the State. To enable IT and ITES units to work
efficiently on 24x7x365 basis, provisions under the Shops and
Establishments Act have been relaxed for working hours, work
shifts and employment of women.

All relaxations under the Industrial Disputes Act and Contract
Labour Act approved for units in Special Economic Zones shall
be made applicable to all IT and ITES units in the State.

Reports/Returns in electronic formats will be accepted as per
provisions of IT Aet 2000. To enable 1T and ITES units to
submit reports and returns in electronic formats, necessary
amendments in the following Labour laws shall be made.

Employees State Insurance Act
Factories Act

Payment of Wages Act
Minimum Wages Act

Contract Labour Act

Shops and Establishments Act
Workmen's Compensation Act

IT and ITES wunits shall be allowed to file self-certified
reports/retums to concerned Officers of Labour Department.

ITES shall be declared as Public Utility Services under the

Industrial Disputes Act and as Essential Services {for more than
six months) onder the provisions of Maharashtra Essential

L1
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9.6

9.7

9.8

0.9

Q10

Services Maintenance Act 1999 by necessary amendments in
these laws.

Since IT and ITES units do not cause any pollution, they shall be
exempted from the requirement of NOC from MPCB. In case
exceptional situations arise in future, a negative list of such
exceptional cases shall be notified.

207 August every vear will be celebrated as the Maharashira
Information Technology Day. State awards for outstanding
performance to I'T and ITES units will be presented on this day.

Relaxation with respect to labelling of items/products of IT and
ITES units Under the Weights & Measures Act will be permatted
and working procedure will be simplified in consultation with
Government of India.

Since IT and ITES units work on 24 x 7 x 365 basis {round the
clock throughout the year) and they employ women workers, a
special group shall be appointed in the police department.
Vehicles of IT and ITES units transporting women workers
during night hours will be issued special passes/permission.

Data Protection:

Teo prepare draft of a Data Protection and Consumer Privacy Act
a committee shall be [ormed under the Chairmanship of
President. NASSCOM. Such an Act will be enacted thereafter.

10.  Fiscal Incentives:
IT and ITES units in the State shall be entitled for the following fiscal
incentives.
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10.1  Stamp Duty Exemption:

(a)

{k)

lc)

(d}

(e}

(f)

100% Stamp Duty Exemption to all registered Information
Technology and 1T Enabled Services units in C. D, D+ and No
Industry District areas classified under Package Scheme of
Incantivas — 2001 in the State.

100% stamp duty exemption to all IT & ITES units in Public 1T
parks im A & B areas notified as per package scheme of
incentives 2001.

73% stamp duty exemption to all IT and ITES units in private IT
parks in A and B areas notified as per package scheme of
incentives 2001,

90% of Stamp Duty exemption on merger. demerger and re
construction of IT and ITES units all over the State.

00% Stamp duty exemption to Assignment Leases of IT and ITES
units under Section 60 and leave & licences of IT & ITES under
Section 36 A of the Bombay Stamp Act 1958,

If non-IT entities such as leasing and/or financial institutions like
HDFC lease space owned by them in Private/Public IT Parks to
IT and ITES units, such entities shall be held eligible for Stamp
Duty exemption as per (b} and (c) above.

10,2 Sales Tax:

()

(k)

Sales Tax on sale of IT products has been reduced to a minimum
floor rate of 4% as notified by Finance Department, vide
Notification dated 11th August 2000, Under this Notification,
certain I'T products and essential non-1T products required for IT
Enabled Services are not included. The Empowered Committee
shall finalize a list of such products/items and sales tax on all
products in such a list shall be charged at the minimum floor rate
of 4%.

When an IT/ ITES unit effects a transfer of assets related to IT
and IT Enabled Services from one branch to another, filling up of
‘F* form is compulsory. The Government will attempt to get this
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(c)

(d)

requirement deleted with consent of the Government of India and
also to simplifv the working procedure in this regard.

Submission of "C-Form' is compulsory for units in the State while
buying products from other States, failing which 10% sales tax is
levied on the transactions. Banks, IT and ITES firms are not in a
position to submit C-Form and hence they are required 1o pay
higher rate of sales tax, The Government will attempt to get this
procedure simplified, with the consent of the Government of
India.

Presently, 14% Contract Tax is being charged on annual
maintenance agreements for IT products, Since preportion of
spare parts required for maintenance of such products is very
small. a maximum of 3% works coniract tax on annual
maintenance agreements of IT and ITES units shall be charged in
the State.

11, Support to IT and ITES units by Urban Local Bodies:

11.1
{a)

Rapid Growth of the IT and 1TES industry in urban areas will
benefit Urban Local Bodies in many ways. Therefore. the
Government will endeavour to associate the Urban Local Bodies
as partners with its efforts to suppert the IT and ITES units. In
partnership with the ULBs, the following support will be made
gvailable to 1T and ITES.

Octroi / Entry Tax:

To make IT and ITES units in Maharashtra competitive with
similar units in other States, directions shall be issued to all the
Municipal Corporations in the State for exemption in
Octroi/Entry Tax to such units, on all capital goods and raw
materials purchased by them. Such an exemption to I'T and ITES
units will also be granted by Municipal Corporations from any
other alternative tax, if levied in place of Octroi.
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(b)

(c)

(d)

(e}

(f)

g

(k)

Capital goods and raw matenials imported within the municipal
limits by 1T and ITES units were exempted from Octroi by the
BMC upto May, 2002, This exemption will be restored by the
BMC for the IT and ITES units.

To attract and promote the IT and ITES uniis in Mumbai and
other urban areas, the Government shall issue directions to all
Municipal Corporations and Municipal Councils to levy property
tax on all establishments/properties/buildings/premises of IT and
ITES units on par with residential areas in their respective
municipal limits.

100% additional FSI shall be made available to all IT and ITES
units in Public IT Parks in the State,

1% additional FSI shall also be made available to all registered
IT and ITES units located in Private IT Parks, approved by
Directorate of Industries in the State. However, to avail of this
additional 100% FSI, the private IT parks will have to comply
with certain norms and terms. The Empowered Committee
referred in Para-6 shall fix such necessary norms and terms.
in¢luding the premium to be charged from the parks for eligibility
of the parks for this. The Empowered Committee shall review
such norms and terms of eligibility on a regular basis for ensuring
proper utilization of the additional FSI.

Permission for erecting towers & antennae up to the height
prescribed by the Civil Aviation Department shall be granted by
the concerned Municipal bodies at the time and as part of
approval of the building plan itself.

The Brihan-Mumbai Municipal Corporation (BMC) and MIDC
shall expeditiously complete improvement work of approach
roads leading fo SEEPZ and Marol MIDC area from the Mumbai
Airport.

To support rapid growth of the IT and ITES industry, roads
connecting the IT Parks to main highways have to be of very high
quality. Therefore, the roads connecting Private/Public IT Parks
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(i)

to the main highways shall be transferred to the developers of
Private and/ or Public IT parks for development by investing their
own funds, To facilitate the developers to recover such an
investment, future property tax accruals to the Municipal
Caorporation/Council on new properties in the IT parks would be
adjusted against such investments. The Government shall issue
necessary directions to all Municipal Corporations and Municipal
Couneils in this regard.

Vartous permissions, approvals and registrations to [T and ITES
units required from the Municipal Corporations need to be issued
expeditiously. To facilitate this, the Government shall issue
directions to all the Municipal Corporations to implement a single
window interface for expeditious processing of such permissions,
approvals and registrations.

All Concerned Departments of the Government should expeditiously
issue necessary Orders/Motifications as per the above mentioned
Government decisions,

By order and in the name of the Governor of Maharashtra.

-

{ V.5 Dhumal }
Principal Secretary (Industries)

The Drector General, Information and Poblic Relations, Mumbai (5
copies) with a request to give publicity as per decisions of this G.R. in
leading national level, local level newspapers.
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PRIMARY PRODUCTS (IT Hardware)

i
| St INO.

 HS.No. | Descaption of Products

e e e

1.

|
1 85.23 | 11) Magnetic tapes of a width not exceeding 4 m.m.
[ i 12} Magneuc rapes of a width exceeding 4 m.m. but not

exceeding 6.5 mam.
| 13) Magnetic tapes of a width exceeding 6.5 mum.

Zﬂ}Mngncuc discs

e el S S

3

Electrical capacitors, fixed, vanables or adjustable
(Pre-set)
0} Fixed capacitors designed for use on 50/60 HZ
Circuits and having & reactive power h. capacity of
not less than 0.5 kvar (Power capacitors)

H

Tartalum fixed capacitors

Aluminum electrolytic fixed capacitors
Ceramic dielectric, single laxer fixed capacitors
Ceramic dielectnic, multilayer fixed capacitors
Dielectne fxed capacitors of paper op plastic
Other fixed capacitors

Vanable or adjustable (Pre-set) capacitors
Other

2EBRPRERE

oo
-
L
o]

Electrical resisters (Including rheostats and
potentometer) other than lesding rusistess,

,___L______n.___________.-__.,__-_______,___

Fixed carbon resisters, composition or film types.
Other fixed resisters for 2 power handling capacity
not exceeding 20 w.

Other fixed resistors capacity of 20 w or more
Wire wound vanable resistons including theostarts
and potentiometers for a power handling not
exceeding 20w

Wire wound variable resistors including cheostats
and potentiorneters for a power handling exceeding
20 w or more

Other vanable resistors, including rheostats and
potentiometers.

Parts.

g g8 23

k=

alg

o

i L 5 r= T | R T ! e o e e e i i N . (ST A SSS  [ETR TR PR e i e e
— -
i

’ = i = P S S p—— S S S S g g e e e

85.36 ' 50} Electronic AC switches consisting of optcally
coupled input end output circuits. ( AC Switches)

50) Electrome swatches including temperature protected
electronic switches consisting of and a loge chip
(Chip on Chip technology) for a voltage not .
exceeding 1000 volus

| 50) Elnctmechnmcal snaf action switch

e
o -~
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I current not exceeding 11 amps. 47
ll 69) Plgs & Sockets for co-amal cables and printed

1 :::'n:uiu.
1| 90) Connection and contact elements for Wires and
| Cables

85.41 | Diodes, transistors and similar semiconductor devices,
| photoseasitive semi-conductor, including photo voltaic
| cells whether or not assembled in modules or made-up
| into panel light emitting diodes, mounted piezo electsic
i crystals.

| 10) Diodes, other than photosensitive or light emitting
| liodes.

| 22) Tronsistors other than photosensinve transistocs

' with a dissipation rule of less than 1 w.

Trensistors other than photosensitive transistors,
wita g dissipation rule of 1 w or more.

Thyristors diacs and triacs other than
photosensitive devices,

Photosensitive semiconductor dewices, including
photo voltaic cells whether or not as modules or
made up nto panels, hight emitting diodes.

Crther sermu conductor devices,

Pountaged piezo-electnic crystals.

Pacts

g

3 &

g£&88

85.42 Electronic integrated aircuits and microassembles.

) =8
22

Cards incorporating an electroruc integrated circuit

(“Smart” Cards)

' 13) Metal oxide semiconductors (Mos Technology)

14) Circuits obtained by bipolar technology.

19) Other monholithic integrated cincuits, including
circusts obtained by a combinauon and Mos
Technology (Bionos technology) '

: 31) Other monolithic integrated circuts

| 40) Hybrid :nvegrated circuits

| 41) Electronic Micro assemblies.

l % Parts.

e e o e ] o — i o i i | T i S R W ) oy ittt s ] it e
-

| SESN————e—— S SN

g i’ T il A
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8544 | 41) Other electric conducrors for g voluge not

: exceeding 80 v, fitted with connectors of for « -
| telecommunication.

| 49) Other electric conductors for & voltage not

l exceeding 80 v, not fitted with connectors of for

| telecommunication.

1 30) Other electric conductors for a voltage exceeding
t 80 v but not exceeding 1000+, fitted with

| connectors of a kind used for nelemmmumc aton
1 70) Optical fiber cabies.

e o i i I e S, o L N T T e ———— i S— S —— —
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ERIORITY INTERMEDIATE PRODUCTS

Input — Output Unuts including
All computer seripherals : HSN 8471.60

Computer Kevboand : FISN 8471.60.12.10

Computer Monitors : H3N 8471.60.19.20
HSN : 8471.90.07

Populated PCR'SSI

(All Categorics) : HSN 8473.10
HSN 8473.30

HSN 8473.40

HSN 8504.90

HSN 8517.90

HSN 8529.90

HSN 8538.90

HSN §543.90

Smart Cards & Accessories : HSN 8542.12
UPS for Data Processing HSN 8504.40
Equipment : HSN 854339

HSX 8471.05

Set-up-box with communication function and accessones : HSN 8517.8(

Internet — box wath user interface
and network interface : HSN 8517.80

Modems & ISDN Termuinals : HSN 8517.50
Routers & Terminal Secvers : HSIN 8517.50

VSAT Terminals : HSN 3525.20

Radic Communication Iy DEVEL | \

Equipment : HSN 8525.20 W )
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The list of activities registrable s IT Services and IT enabled Services is amended as

follows

1)

2)
3
4)
3
5)
7
8|
9
10)
11
12)
13)

14]

15}

16)
L7

Data conversion, data mining, digitisation, dats entry, data processing, dat
warehousing.

Digitisation of spoken material (e.g. legal and medical transcription)
computensed Call Centres

Geographic Information Systems mapping [ services

Web designing / Web content development services

Computer Added Design / CAD / CAM services

E-mai;, data, Internst fax service provider

(5P Servicea [Commuricanon channeis hice V-sat, Upocal fiber not included)
Computerised Desk Top Publishing

Web service providers, inchiding web hosting and web site managernent

J8DN service provicers

Computer Sysiems AMC holders

Mulnmedia development units (inciuding, e.g. animaton and special sffects
video and photo digrtisation)

IT Solution Providers / implementers (such as and including server [ dats
banks, Application Service Providers, Internet / Web-based e-commerce servict
provicers, Smart Card customisation service providers, systems integratior
service prowiders)

Cyber cafe / cyber kiosks / cyber parfours and video conferencing centres |
pariours

Back Office Operations relating %o computerised data

Other services provided with the intensive use of computers (such as anc

mciuding telemedicine services, remote accesa cyber services, remou

diagnostic and repair services]

/./"1-_‘.. -
4
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No.DT/TT Emp. Comy Product 2005 £ A-T8100
Direcoomte of Industnes,
MNew Admimstrative Building,
Cpp. Mantralava, Mumbai — 4060 (032

Date: - 08™ April, 2005
Amendment

Buh: - Remistraton of [T Unis -
Amendment o Annexore 'A' Pomary Products (T Hlardwer)

Ref: - 1) Emperarer Committes Minwtes dared 25-05-2005

Aceoading o the decisions of the Empowered Commities constituted under the IT & ITES
Podicy, 20043, the fodloraing stems are included as the Poomary 1T Produces 0 APPENINE-] appended
roy thae absove refermed ciroalar,
1} Electronic Private Aotomatc Branch Exchange. (E2-8X)

2 Digtal Image Recorders (AN Noo S0,

¥ Adapters, Jacks 8 Plogs, Relavs, Swirches, Temminals & oerminal blocks, Sockers, Hear Sinks,
Bases and Folders useful for clectronics equipments only (HEN N £335,

4 Viden Conferencing Equipmenrs

53 Mobile Handsers {GPRS & CDMA) (HIN Na 8415,

'5d_|'l .

{ 5. P. Mahajan )
Superintending Industries Officer (TT)

Confry sarlanitted for siformmeizoe o

1. The Secresary (fadvetnier. 1, E. & L Department, Marimalays, Blumbai - 400 032
2. The Secretary ([nfsmmaton Tedhwols), Genesal Administration Dispartment, Mantmlora, blumbai -
400033,

Copy for infimmation to:
1. The Development Crommissioner, Office of Development Commissioner, Mindsiey of
Commerce, Santacrur Electronics Export Promonon Zene, Andben (E), Munybar — 400 093,
The Managing Dhirecor, SICCM Lonuted, WNirmal, Nasdman Point, Mumbai-4000 021,

The Chief Execunve Officer, MIDC, Mahakali Caves Road, Andhen {East), Mumba-£00 093,
The Addinonal Direcror of Industries, Head Office, Mumbsd - 400 032,

The Depury Secretary to Gove, LE. & L Deparnment, Mantealava, Mumbai - G600 032

The Deputy Seceemary w Gove & Disectar (TT), GATY, Mantralava, hMumbai - 400 032

- N o
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The Director and Chief Exccutive, Software Technalopy Park of Indis, Kubers Chambers, 37
faanr, Dir. B.P Road, Shivaji Mager, Pune - 411 005,

The Direcror, Mational Center for Sofrware Technology, Gulmaohar Cross Road MNa. %, [VFD
Scheme, Jubhu, Mombas - 400 (49,

The Chairman, Natonal Asocaton of Scfiware and Service Compaes, Ashok Hotel,
Chankyapurd, New Dielhi — 21

The Charman, Flecrronics & Computer Software Export Promoton Couwndl, Begional
Commites (W), Unit Mo, 39, SDF-2, SEEPZ, Andhed (Easr), Mumba — 404 093,

The Municipal Commissioner, Firohan-Mumbai Municipal Corporation (Oeted Depat),
Mlurmbat - 400 (.

The Joint Director of Industres, PRI/ DIC / Planning, Head Office, Mumbai - 400 032,
The Officer em Special Dury, Head Office, Mumbai - 400 032
The Supennrending Industdes CHfcer (LIC Exporr/TT), Head Office, Mumbar - 400 032

The Deputy Direetor of Indusmes, 55(F / C3P0O [/ LIC /Chem fDIC Be, Head Office,
PeluamEsa: - 400 B3

The Industies Officer, SSIPY DIC f Exporc ( MOC J LIC [/ IE Branch, Head Office,
Mumbag - 400 032

The Dicectaz, STPI — Mumbat £ Pune / Nagpur.

Jaint Direcrar of Industces, Mumbai,! Magpur/ Aumangabad /PuneNashik Region
Supenntending Industdes OHficer, Fonkan/ Ameavat Beglon
General Manspers, Distaet Industeies Ceneee (All)

With a request 1o bong this amendment o the notice of all Local Bodies within your
jurgdiction, o as to faclitare them to extend Cotron exemption and other concessions,

All Associatons.

ERTSITETT S e st JTTEY Palioy DB S - | ke
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MNo.DI/IT/Emp.Com/ Products /2005 / A-28164
Direcratate of Industeies,

New Administranye Building,

Olpp. Mantezlaya, Muornbas — 4000032

Tel Mo, 2302 3505, Fax Mo, 2200 6826

E-muil: diii@makaishin.gorin

Diare: - 26" Oetober, 2005

Amendment

Sub: - Rii I (LT Usi
Amendment to Annesure 'A' Primary Froducts (7T Hardvaer).

Ref: - 1) Empoarer Comnimes Drecision dated 25° May, 2003,

Mecording o the decisions of the Empowered Commires consumned under the IT & ITES
Prdigy, 2003, the following stems are included as the Pomazy [T Products i APPENDNX-T appended

oy thee above peberned circular.

Sr.  HSMN i

NL Code Description of Item

1 BoY  Word Processing Machines & Electronic Trpewnters,

2y BLT0 Electromcs Caloulators.

¥ BTl Computer Svsteme & Penpherals, Elecrronic Diartes

4 BTy Pasts & Accessodes of HEN 8460, 8470 & B4.71 for tems listed above,

po BaM DO Micra Motors ( Stepper motors of an cutpur not exceeding 375 Waits.

6y B303  Parts of H3M B5.01 for items listed above,

Ty B34 Umntesrupred Power Supplies [UPF) asd their pares.

8 B35 Permanent magnets and arbcles intended to become permanent magnets (Feaosien.

4 #3107  Elecrrical appamns for the Telephony o line relegraphy, inclioding lne relephone sers
with cordlzs handeets and telecommunication appantue for cacries-current ling
svetems or for digdcal line svscems; videophone.

107 B518 Microphones, Mulimedin - Spenkers, Hepdphones, Farphones & Combined
Microphones ¢ Speaker Setz & their parts.

117 83520 Telephone Ansaenne Machines

13 83322  TParts of Telephone Answering Machines.

13] 8523 TPrepared untecorded DMedin for Sound Recocding of Simdilar Reconding of others
phenconens.

14) 8524 T Software on any Media

15) 83.2% Transmission apparate other than appasamus  for sadio broadeastng  or TV
broadcasting, transmission appamtus incorposadng reccpOon appatos, digal sl
image video cameras.

16) 8327  Radio communication recelvers, Radio pagers,

17y 8529 (@ Aedals, Ancconass and cheirs parts.

(1) Parts of Trems at 8525 and 83,27 bsted abeve.

18}, B531 LCD Pasels, LED Panels & Parts thereof

(=

7 Authaiised Signatary
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1% 8532 Elecrrical Capacitors, Fixed, Varable o adjustable {Presef] and pasts thereof
0B334 Poneed Cireodrs.

21} B5.3& Switches, Connectors & Relays for upto 5 Ampe ar voltage ot excéeding 250 Volss,
Electzomics Fozes,

22 8540 D / Graphic THsplay Tubes, other than TV picneres tubes and pars thereof
% ReA43 Siprel Generators and parts thereof.

24 9001 Optical Fibre and Optical Fibee Bondles and Cables.

23 9013  Tiguid Crystal Devices, Flat Parel display devices and pazts thereof

6 93 Cathode ray oscilloscopes, Spectrum Anlveers, Cross-tilk mewen, Gan measunng
inztrizments, dismrion fetor meters, Psophometets, Merwork & Logic analyser and

Signal analyser.

=g«
[ P. B. Satam ]
Supernrending Industmies OfSeer (1T
for Development Commissioner (Industries)

1, TheZSeceetany (Indugrer); L B & 1 Departmenit, Mantralava, Mumbsi - 300 032,
2. The Secretary (Tnf@maron Techwaby), Genesal Adminisrarion Deparmment, Mantmiam, Momba: - 32

1, The Development Commssicoer, CHiice of Development Commsionet, Minsoy of Commerce,

Santacnze Electronics Export Promoaon Zone, Andhen (F), blumbai - 400 (93,

The Managing Dhrector, SICOM Limited, Nirmal, Namman Pednt, Mumsiba—300 021,

The Chief Executive Oifscer, MIDC, Mahakah Caves Road, Andben (East), Mumbar-d00 (93,

The Addinonal Dhrector of Indusiries, Head Office, Murmbas - 400 032

The Deputy Seeretary o Govemnment, LE, & L. Drepastment, Mantealaya, Mumbaz - 400 032,

The Deputy Secretary 1o Government & Dizecter (1T}, GAD, Manealaye, Mumbad - 200 032,

The Dhrector and Chisf Executive, 2oftwase Techanlogy Park of Indis, Kubers Chambers, 3 tloor,

De. B.P Road. Shovsj MNager, Pune - 217 005

The Drirector, Mational Center for Software Technology, Gulmohar Cross Road Mo, 9, VP Scheme,

Jubiw, Mummbai - 400 049,

9. The Choirman, Matonal Assoosten of Softeare #nd Service Companies, Ashol Florel, Chankoyapun,
Pdey Daeihi — 110 0221

1L The Chairman, Elecmronics & Computer Software Export Promonon. Council, Regional Committes
(W7, Unde Mo, 3%, 8DF-2, SEEPE, Andhen (East), Mumbai — 400 093,

11. The Municmal Commisgoner, Bruban-hlumbsai Municspal Corporatron [Oeteod Depe |, Muamibar - 1.

12. The Joine DHeector of Industries, PS1S DIC / Manning, MHesd Office, Mumbai - 400 032.

13. The Officer on Specal Duty, Head Offce, Mumbai - 400 032,

14. “The Supenntending Industrics Officer (IT), Head Otfice, Mumbar - 450 032

15, The Dieputy Director of Industnes, 3510/ CSP0 / LIC fChem JDIC Be, Head Ofce, Mumbai -32,

L. The Industries Officer, S51F DIC / Exporr / NOC £ LIC [/ IE Branch, Head Offtce, Mumba - 33

17. The Diirecros, STPT — Mumbai / Pune / Magpur.

18. Joint Director of Industes, Mumbai,’ Nagpur, Aumngabad) Fane,MNashik Region
Supetintending Tndustnes Otficer, Konkan/ Amravati Regiea
General Manogers, District Industres Centre (AW, [F00 @ gt fo Sring o asmewdterent & e wosie-of el
Loceid Bier nuiiuine sower furicdiction, sz as fo facalitate thew to oxctand Olfris sxcompaiion awd ailer sowceifions.

19, All Assocacioons.

= L e

b

T UTT Tmgearmumess s Arne i AT Poloy T s | 4. die

-—




EXHIBIT - D

(Published in the Gazetie of India, Extrasrdinary, Fart-11, and Section 3, Sub-scotion (i)
MIMNISTRY OF EXVIRONMENT AND FORESTS

New Delhi 14" September, 2006
otification

5.0 1533 Wherens, @ drafl potifcation under sub-rule {30 of Rule 5 of the
Envirenment (Protection) Bules, 1956 for imposing cernain restrictions and prohibitions on
new prjects or achvities, of on the expansion or modemization of existing projects of
activities based on thelr podential environmental impacts as indicated in the Scheduale to the
notification. being undertaken in any part of India', unless prior snvironmental cleamnee has
been accorded in sccordaice with the objectives of Matioial Environneent Policy as approved
by the Unien Cabinet on 18t Mlay, 200 and the procedure specified in the notification. by
the Central Govemment or the State or Union termitory Level  Environmemt [npasct
Asgsgssment Authority (SELAA]L, to be consfituted by the Central Government in consultation
wilh the State Government or the Union temitory Adminstoeion concerped under sub-gection
(3} of section 3 of the Eavironment (Protection} Act, 1986 for the purpose of this notification,
wis  published in the Gazette of India [Extrucrdinary, Part [L section 3. sub-section (11} vide
rarnber $.0. 1324 (E) dated the 15" September 2005 inviting objections and suggestions from
all persons [ikelv to be affected thereby within a peried of sixty days from the date on which
copies of Garette contining the said notification were made available 1o the public,

And whensas, copies of the said notification were made available 1o the pablic on 157
September, 20015

And whereas, all objections and suggestions recetved In response o the above
mentioned draft notfication have been duly considered by the Central Government:

Now, therefore. in exercize of the powers conferved by sub-section (1) and clause {v]of
sub-section (2 of section 3 of the Environment (Protection) Act. 1986, resd with clause  (d)
of sub-rwle (3) of mle 5 of the Exviconment (Protection) Roles, 1984 and in supersession of
the netification number 5.0, 60 (E) dated the 27 Tanuary, 1994, except in respect of things
done or omitted to be done before such supersession, the Centeal Government hereby dinsets
that on and from the date of its publication the required construction of new projects or
activities or  the expansion or modemization of existing projects or activities listed in the
Schedule to this potification  enfailing capacity addition with change in process and or
technology shall be undertaken in any past of Indm only after the pnor epvironmental
clearance from the Central Governement of 48 the case may bz, by the State Level Environment
hmpact Assessment Authority, duly constitated by the Central Govermment under sub-section
13} of section 3 of the said Act. in accordance with the procedure specified hereinafber in this
nitification

'Includes ehe demiorial waters
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. Requiremenis of prior Enviropmental Clearance (ECk- The following projects o
activities shall require prior environmental clearance from the concemned regulatory authority,
which shall hereirafter referred o0 be as the Centmal Government o the Ministry of
Enviromnent and Forests for matters falling wnder Category "A° in the Schedule and a2 State
level the State Environment Impact Assessment Anthority (SELAA) for matters falling under
Category “B' in the said Schedule, before any construction work, or preparation of land by the
project management excepl for securing the husd, iz started on the project or activity:

i All new projects or activities listed in the Schedule 1o this notificagion,

(il Expamsion and modemization of existing projects or activitizs listed in the Schedule o
thag notification with addition of capacity beyond the limits specified for the concemed sector,
that is. projects or activities which cross the threshold limits given in the Schedule, after
expinsion of modermization:

{fii)  Any change in product - mix in an existing manufacturing umt incleded in Schedule
beyond the specified range.

3 Siate Level Environment Impact Assessment Aathority:- (1) A Stte Level
Environment Impact Assessment Authority hereinafter refemed oo as the SEIAA chall be
constitited by the Central Government under sub-section (3} of section 3 of the Environment
iProtection) Act, 1986 comprising of three Members incleding o Chairman and & Member -
Secretary to be nominated by the Siate Government or the Linion teeritery  Adminisiration
cocernad.

(1 The Member-Secretary shall be a serving officer of the concemned State Government or
Unron tervitory administration familiar with environmentul lnws.

(33 The other two Members shall be either a professional or expent fulfilling the eligibality
criterin given in Appendix V1 to this notification,

(41 One of the specified Members in sub-parsgraph (3F above who is an expert in the
Environmental Impact Assessment process shall be the Chalrman of the SEIAA.

(5h The State Covernment or Union temtory Adrinistzation shall forward the names of the
Members and the Chairman refemed in sub- parngraph 3 to 4 above o the Central
Government and the Central Government shall congtinue the SEIAA ag an suthonty for
the parposes of this acEfication within thimy days of the date of receipt of the names.

(6 The non-officie] Member and the Chaiman shall bave a fized term of three vears {from
the dage of the publication of the notification by the Central Government constituding the
authorty ).

(7h All decisions of the SELAA shall be unanimoss and faken in a meeting.
4, Cateporization of projects and activities:-
(i) All projeciz and activities are broadly categonized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and polential impicts on hsrmin
health and natoral and man made resources.

Autharised Signsey
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iy All progects or activines incloded s Cacegory “A° in the Schedule. including expansion
and modernization of existing projects or activities ond change in product max, shall require prior
epvironmenal ¢lesrance  From the Central Government in the Minisry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Commities (EACT 10 be
eonstinied by the Central Government for the purposes of this potification;

{iiiy Al projects or activities included o5 Category “B° in the Schedule, including expansion
and madermzation of existing projects or activitles as specified in sub paragraph (i) of paragraph
2, ot change in product mix as specified in sub pameraph (iE) of pamgroph 2, bl excluding
those which fulfill the Genernl Conditions (GC) stipulated in the Schedole, will require prior
envirorumental  clearance - from the State/Union termitory Environment Impact  Assessment
Authority (SELAA), The SEIAA shall base its decision on the recommendations of a State or
Uriton terttory Jevel Expert Appraisal Commines (SEAC) a5 to be constituted for in this
notification. In the absence of a duly constituted SELAA or SEAC, o Citegory "B praject shall
be treated as a Category “A' project;

5. Screcning, Scoping and Appraisal Committess;-

The =am= Expert Apprassal Commuttees (EAC=) @ the Central Government and SEACs
(herematier referred to as the (EAC) and (SEAC) at the State of the Union termitory level shall
sereen, scope and appraise projects or activities in Category “A” and Category "B respectively,
EAC and SEAC s shall meet ot least once every month

fa)  The composition of the EAC shall be s given in Appendig VI, The SEAC a1 the State or
the Umion termitory level shall be constituted by the Central Government in consultation with the
concerned State Government of the Union termitory Admimistrateon with ilentical composition!

M}  The Ceatral Government may, with the prior comcurrence of the concerned State
Ciovernrments of e Unon tervitory Administrations, constitutes one SEAC for more than one
State or Union termitory for reasons of administrative conveniene and cost;

el The FAC and SEAC shall be reconstituted after every three years:

d}  The authorised members of the EAC and SEAC. concemed, may inspect any sileis)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or apprasal, with poor nolice of ar feast seven
days to the applicant, who shall provide necessary facilities for the inspection;

(&) The EAC and SEACs shall function on the panciple of collective responsibility. The
Chairperson shall endeavour 1o reach o consensus in each coze, and 1F consensus canmol be
reached, the view of the majonty shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An gpplication secking prior environmental clearence inoall cuses shall be made n the
preseribed Form 1 anmexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix 11, after the identification of prospective sitels) for the project andfor activities 1o
which the applicaton relares. before comneencing any construction activity, of preparation of
Iund, at the site by the upplicant, The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, i case of consiruclion projects of activities (item
8 of the 5chedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the

concepiual plan shall be provided, instead of the pre-feasibiliey repor.

e 3
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T Stages in the Prior Environmental Clearangce (EC) Process for New Projecis:-

Tl The environmental clearance process for new projects will comprise of & maximum of four
stwpes, 2l of which may not apply to particular cases as sel forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category B’ projects and scivities)
Stage {2} Scoping

Stage (3) Public Consultation

Sage () Appraisal

L Siage (1) Screening:

Im case of Cmegory "B projects or activities. this stage will entadl the serutiny of an
application seeking prior environmental clearunce  made m Form 1 by the concemed State level
Expent Appraisal Committee {SEAC) for detecmining whether or not the project or activity
requires further environmental smdies for preparation of an Environmenta] Impact Asssssment
{EIA) for its appreisal prior to the grant of envireamental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be womed Category "Bl° and remaining projects: shall be resmved
Category ‘B2 and will not require an Environment Impasct Assessment reponl. For categorization
of projects into B1 or B2 except item 8 (b, the Minisiry of Environment and Forests shall issue
appropriate guidelines from time 1o me.

[I. Stage (2) = Scoping:

{il “Seoping”; refers 10 the process by which the Expert Appraisal Commities in the case of
Cabegory ‘A" projects or activities, and State level Expert Appraisal Comminee in the case of
Category “B1” projects or activities, meleding applications for expansion andfor medemization
andfor change m product mix of existing projects or activities, determine detailed and
comprehensive Terms OF Reference (TOR) addressing all relevant environmental concesns for
the prepurdion of an Enviconment Impact Assessment (ELA) Beport in respect of the project or
activity for which prior environmental clesrance is sought, The Expert Appraisal Commiliee or
State leve]l Expert Apprasal Comuniitee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1Fomm 1A mcluding
Terns of Reference proposed by the apphicant, a site visit by a sub- geoup of Expent Appraisal
Commitiee or State level Expent Apgeaisal Committee concerned only if considered necessary by
the Expert Appraisul Committes of State Level Expert Appraisal Committee concerned, Terms
of Reference supgested by the applicant if furmished and other information that may be available
with the Expest Appraisal Committee or State Level Expert Appraisal Committes concemed, All
projects  and  activities  listed as- Calegory B o frem B of  the Schedule
(ConstrectinnTownship/Commerecial Complexes MHouzsing) shall not require Scoping ond will be
appraised on the basis of Form 1Y Form 1A and the conceptual plan,

(i1} The Terms of Reference (TOR) shull be conveved 10 the applicant by the Expert
Appruisal Commillee or Siate Level Expent Appraizal Committee as concemed within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Trem 106) (1) of the
Schedule the Terms of Reference shall be conveyed alomg with the clearance for pre-construction
activities If the Terms of Beference are not finalized and convevad to the applicant within sixty
days of the receipt of Form 1, the Terms of Refercnce suggested by the applicant shall be
deemed as the final Terms of Reference approved for the E1A smdies. The approved Terms of
4
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Reference shall be displayed on the website of the Mimstry of Envireament and Forests and the
copcerted State Level Environment Impact Assessment Authority.

{iit] Applications for prior environmental clearance may be rejected by the regulmory
suthority concemed on the recommendation of the EAC of SEAC concerned at this stage iself.
I case of such rejection, the decision together with reasons for the same shell be commuoniciated
to the applicant i writing within sixty days of the receipt of the apphication.

11 Stage (3) - Public Consultation:

(i “Peblic Consulmtion™ refers to the process by which the concerns of local affected persons
and others who have plagsible stake in the environmental impacis of the project or activity are
ascertnined with & view to taking into account all the material concermns in the project or achivity
design ax approprnate. All Category “A’ and Category Bl projects or activities shall undenake
Public Consultation, except the following:-

{a modemazation of irrigation projects (item 1ic) (i) of the Schedule).

(i all proects or activines focated within indwsarial estaces or parks (item Tic)
of the Schedule) approved by the concemned suthorities, and which are not
disallowed in sech apperovals,

e expansion of Roads and Haghways fitem 7 (0 of the Schedule) which do no
invalve any funher acguisition of land,

() all Building /Construction projects/Area Dewvelopment projects and Townships
{ilem 83,

] all Cotepory "B’ projects and activities

it} all projecis or activities conceming nationa]l defence and secusity or
involving other strategi comsiderations as deteomined by the Ceniral
Chovernimient.

{11} The Public Consoltation shall ordinarily have two components compeising of:-

(a} a public hearing af the siee of in e clos: progimicy- district wise, to be carmed oaf in the
manner prescribed in Appendix 1V, for ascertaining concerns of local affected persons;

{b}  obfain esponses in writing from other concemed persons having a plavsible siake in the
enviranmental aspects of the project or activity,

(iii] the public hearing at, or in close proximity w, the site(s) in all cases shall be conducted
by the State Pollution Control Beard (SPCB) or the Union termitory Follution Control Commitiee
(UTFCC) concerned in the specified manner and foreand the proceedings to the regulatory
awhority concerned within 450forty five 1 of & request to the effect from the applicant,

(v} i case the State Pollution Comrol Board o the Unson termitory Poliution Comtrol
Committes concemed does not andertake and complete the public heaning within the specified
pesicd, andlor does ot convey the procecdings of the public hearing within the prescribed perios
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direstly to the megulatory authority concemed as above, the regulalory authority shall engage
anpther pablic ngency or authority which is nol subordinate to the reguletory aothornty, 1o
complete the process within # frrther period of fory five days.

{v} I the public agency or authenty nominated under the sub paragraph (7] above reports 1o
the regulatory authority concered that owing to the Iocal situntion, it 15 nod possible w condoct
the public hearing in a manner which will enable the views of the concerned local persons (o be
freely expressed. it shall report the facts in detail to the concerned regulntory aithorty, which
may, after due consideration of the report and other reliskle information that it may kave, decide
that the public consulation in the cose need not include the public hearing.

fvi}  For obloning responses in writing from other concemed persoms having i plausible stake
in the envirpnmental aspects of the project or activity, (B2 concerned regulatory authority and the
Saate Pollution Control Board (SPCE) or the Usion weeribory Pollution Contrel Committee
(UTPCC) shall dnvite responses from such concemned persons by placing on thedr website the
Sumimary ELA report prepared in the formal given in Appendix [IIA by the applicant along with
a copy of the application in the prescribed form . within seven days of the receipt of a writlen
request for armnging the poblic hearing . Confidectial informatien incloding non-disclosable or
legally privileged information fmvolving Intellectiz! Fropemy Right, source specified in the
application shall not be placed on the web site. The regulatory puthority concerned may also use
ather appropeiate media for ensuring wide publicity abo the project or activity. The regulatory
authority shall, however, make svislable on a weitten sequest from any concerned person the
Diraft ELA report for inspection at a notified place during normal office hors gl the dite of the
public hearing. All the responses recerves) 35 part oF this public consuliation process shall be
forwarded to the applicant through the quickest pvailable means.

(vii)  After completion of the public consultation. the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the drafi
ElA and EMP, The finul ELA repaat, 5o prepared, shall be submitted by the applicant  to the
comcemed regulatory authoeity for appraizal. The applicant may altematively submit =
supplementary repont o draft EIA and EMP addrassang all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i) Appraisal means the detailed scruting by the Expern Appraisal Commifice or State Level
Expent Appraiso] Commiftee of the applicarion and other documents like the Final E1A repod,
otteome of the public consaltations including public hearing proceedings, submited by the
applicant o the regulitory awtherity concémed for grant of environmental clearmnce. This
appriisal shall be made by Expert Appraisal Committee or Srate Level Expert Appraisal
Commitiee concemed in a wansparen! manmer o 3 procesding 1o which the applicant shall be
invited for furmishing necessary clanfications in person o7 through an authorized represedlaive.
On conclusion of this proceeding, the Expert Apprasal Committee of State Level Expen
Appraisal Committes concerned shall make categorical recommendations o the regulatory
authority concerned efther for grant of prior environmental clezrance on stipulated 1erms wnd
conditions, or rejection of the application for poor snvircnmentsl clearance, ogether. with
reasoms for the same,

{ii)  The appraisal of all projects or actvities which are not required to urndergo puhlhic
consultazon, o aubinit an Environment Impact Assezsment report, shall be carmed out on the
basis of the prescribed application Porm | and Foew 1A as applicable, any other relevant
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validates) nformation avarlable and the site visit wherever the same 1= considered as necessary by
the Expert Appraisal Committee or Srate Level Expert Appraisal Commities concerned.

{iii) The appraigal of an application be shall be completed by the Expert Appraisal Commities
or State Level Expent Appraizal Committes concerned within sisty days of the receipt of the fimal
Environment Impact Assessment report and other documents or the receipd of Form | and Form
I A, where public consultation is not necessary ond the recommendations of the Expert
Appraizal Corerattes or State Level Expert Appeaizal Commminiee shall be placed before the
competent authority for a finel decision within the nexe fifteen davs . The prescribed procedurs
for apgrassal 15 given in Appendix V ;

Tiik, Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in exisiing projects:

All applicanons seekmg prior environmental clearance for expansion with nerease in the
production capacity bevond the capacity for which prior environmental cléarance has been
granted under s notifeaton or with increase in esther lease area or producton copacity in the
case of mining projects  or for the modermization of an existing unit with increase in the total
peidction capacily bevond the threshold limat prescribed in the Schedule to this notification
theough change in process and o technodogy ar involving a change @ the prodiuct —nnx shall be
mudsz 1n Form 1 and they shall be considered by the concemed  Expert Appraisal Commitics or
State Level Expert Appraizal Committee within sixry days, who will decide on the due diligence
necessary including preparation of EIA and  public consuliations and the application shall be
appraised sconhogly for grant of enviroamental cleprance.

S.Grant or Rejection of Prior Environmental Clearance (EC):

(i} The regulatory awthority shell conzider the recommendations of the BAD or SEAC
concerned dnd convey its decision to the applicant within forty five days of the receipt of the
recommendations of ithe Expent Appraisal Committee or Stafe Level Expert Appraisal
Committes concemed or in other words within one hundred and five davs of the receipt of the
final Environment Impact Assessment Repont. and where Envimooment Impact Assessment 15 nol
requirest, within one hundred and five days of the receipt of the compleie application with
requisite documents, except as proveded below,

(i The regulutory authority shall normally sccept the: recommendations of the Expert
Appraisal Commitiee or State Level Expert Appraisal Commintes concerned. In cases where il
dizagrees with the recommendations of the Expert Appraizal Committes or State Level Expen
Appraisal Committes concermned, the repulslory anthorily shall request reconsideration by the
Expert Appraisal Committes or State Level Expert Appraizal Committee concermad within foery
five days of the receipt of the recommendations of the Expent Appraizal Committze or State
Level Expert Appraisal Committee concemed while stating 1he reasons for the disagreement. An
intimation of this decision shall be simultanconsiv conveyed o the applicant. The Expen
Appraisal Commitiee or State Level Expert Appraisal Committee concerned, i furm, shall
consider the observanions of the regulatory authority and fumnish it views on the same within a
further period of sixty days. The decision of the regulatory authority after considenng the views
of the Expert Appraisal Commiltee or State Level Expent Appraisal Commitee concerned shall
be fimal and conveved mo the applicant by the regularery authoeity concemed within the nexi
tharty days.

(g In the event that the decision of the regulatory anthority 15 ool communicated 1o the
applicamt within the period specified in sub-parsgraphs (i} or (i) above. as applicable. the
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory aothority in terms of the final recommendations of the Expert Apprudzal
Committes or State Level Expert Appraisal Commitles concérmed.

(vl Cmeexpiry of the penod specified for decision by the regulatory authority under paragraph
(i} and {ii} sbowve, as applicable, the decision of the regulaiory awthority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Commities concerned shall be public documents.

{v} Clearances from other regulatory bodies or authoritses shall not be required price 1o receipt
of appheaons for poor environmental clearance  of projects or activities, or screening, or
seoping, of appraigal. or decision by the regulstory authorty concemed, unless any of these is
sequentiolly dependent on such clearance either due o 4 requirement of law, ar for necessary
rechnical reasois.

(vii Deliberate concealment andfor submisgion of false or misleading information or data
which 15 material o screening or seoping or appraisal or decision on the application shall make
the application able fior rejection, and cancellation of prior environmental ¢learance granted on
that basis, Rejection of an appleation or cancellation of a prior environmental clesrance  already
granted, on such ground, shall be decided by the regulatory authonoty, after giving a persomal
hearing to the applicant, and following the principles of naneral justice.

O, Validity of Environmental Clearance (EC):

The “Valwliy of Environmental Clearance” is meant the period from which o prior
envitonmental cleamnce is grunted by the regulatory authority, or may be presumed by the
applicant 10 have been granted under sub paragraph {iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operatons in
case of constracton projects dilem 8 of the Scheduwle), o witich the application for prior
epvironmental clearsnce refers. The pior environmental clearance gronted for o project or
activity shall be valid for a period of ten years in the case of River Valley projecis (item 14ch of
the Schedule), project iife as estimated by Expert Appraisal Commitiee or State Level Expent
Appraisal Commitee subject to a maximum of thirty yvears for mining projects and five vears in
the case of all other projects and activiiies, Howewer, in the case of Area Development projects
and Townships [item 8{b)], the validity period shall be limited only o zuch activities as may be
the responsibility of the applicant s a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory amthority by the opphcant  within the validity penod, roperher with an
updated Form 1, and Supplementary Form 1A, for Constrisetion projects or activities (item 8 of
the Schedule), In this regard the regualatory authority may alse consult the Expent Appraisal
Commitiee or State Level Expert Appraisal Committes as the case may be.

10, Post Envircomental Clearanee Monitoring:

(i) Ttshall be mandatory for the project management o submin half-yearly compliance repors
in respect of the stipelated prioe eaviconmental clearance terms and conditions in hard and soft
copics bo the regniatory autharity concerned, on 1% June and 1" Décember of each calendar year.

(i} All such compliance repors submitted by the project management shall be public
documents. Coples of the same shall be given toany person on application to the concemed
regulatory authority. The [atest such complinnee report shall wlse be displayed on the web site of
the concemed regulatary anthoniy.
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11.  Transferability of Environmental Clearance {ECH

A prior envimnmental clearance granfed for 2 specific project o activity to an applicant
may be ransferred during its validity 1o another legal person entitled to underake the project or
acrivity on application by the transferor, or by the transferee with 2 wrtten “no obgectian’ by the
transferor, 1o, and by the regultony authority concerned. on the same terms and conditions under
which the prior environmental clearance  was initielly pranted, and for the same validify period.
Mo reference o the Expert Appraisal Commuttes or Sate Level Expert Appraisal Commuittes
copcemed 13 necessary in such cases.

12, Owperation of EIA Motification, 1994, till dispesal of pending cases:

From the date of finel publication of this notification the Environment lmpact
Aagessment (EIA) notification number 5.0.60 (E) dated 27" Tanoary, 1994 is hexeby superseded,
except in suppression of the things done or omitted o be done before such suppression o the
extent that m case of all or some types of apphicatons made for prior environmential ¢learance
and pending on the date of finod publication of this notifiation, the Central Govemment may
relax any ome or all provisions of this notification excepd the list of the projects or activitbes
requiring prior environmental clearance in Schedule T, or continue operation of some or all
provisions of the said notification. for a peried not exceeding one year from the date of 1ssue of
this notification

(Mo, J-11013/ 56 2004-14-11 (13]

(R.CHANDEBEAMOHAN]
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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SCHEDULE

{See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIROMNMENTAL CLEARAMCE

63

| Category with threshold mit Conditions if any
Project or Activity
A B
1 Mining, exiraction of naiural resources and power generation (for a specified
production capacity )
m_] €] i3} ) | (5)
1ia)| Mirung of minerals| = 50 ha. of mining lease aréa | <) ha Cieneral Condition

> 5 ha .of mining shall apply
[N

diesel and all other
fuels )

Asghestos mining irmespective of | lease area.
mining aren Mineral  prospecting
[mot nvolving
drbling) are exempted
provided the
CONCESsion nrcas
ave ol previous
clearance for physical
SUTVEY
Iib) Oifshore and | All projects Mote
onshore oil and gus Exploration  Surveys
exploration, (oot anvedving drilling)
development & are exempied provided
production the concession  areds
have goa  previous
clearance for physical
survey
Tic) River Wallew | ¢y = 50 MW  hydroslecttic| (3 = 530 MW = 25 General Condition shall
projects power generalbon; MW hydroslectne ‘apply
(1) = 10000 ha of culturable| power generation;
comnmnd area i < 10000 b, of
culturable  commiand
e
1idh) Thermal — Power| > 500 MW {coallignite/naphia | < St MW | General Condatvon shall
Plants & gas basad); {coalflignite/naptha & |apply
= 50 MW (Pet coke dicsel and | ga% based);
all other fuels-) <30 MW
z FMW (Pet coke
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(1) {2) 1 4 (&)
1ie) Kuclear power | All projecis -
projects and
Processing of
e lsar fuel
2 Primary Processing
a) Conl washeries 2 | million ton/anmum | <lmillion tonfannem General  Condition  shell
throughpat of coal throughput of coal pply
{If located within mining
pren the proposal shall be
ppraised topether with the
ining proposils
2i{by | Mineral > 0. Imillion tonannum | < O 0milhon  tonannom [Cenera]  Condition shakl
beneficiation mineral throoghput mingral throwghpad apply
ihining  proposal  with
Mineral beneficiation shall
be appraised  ogether for
grant of clearanee)
1
I 1
r 1L
:
=1
/

213



65

3 Materials Production
(1} {2 3 (4 5
3ia) Metallurgical alPrimary
industries  {ferrous| metallurzical mdustry
& non ferrous)
All projects
b) Spongs ron
manufacturng Spongs iron (General  Condition  shall
= 0TFD mianufsciaring apply for Sponge  iron
<P manufaciuring
&i8econdary
metallurgical Secondiry.  meraiiucgical
processing indusy processing industry
All poxic amd beavy | L U&R oxas
metal prigduding units | andheavymetal producing
= 0,000 fonnes | uRits
Sanniin <3050 ponnes
fannum
ii.3all other
non =Lokic
seconcary  metalfurgical
processing indusres
3000 tonnes annum
by | Coment plans o 1.0 million| <10 million |General - Condition shall
Times R tommes/annum - production japply
production capacity canacity. All Stand alone

grinding dails
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4 Materials Processing

| (1} (2 (3 (4} (L]

dia) Petrofewn refining | All profects - -
industry

4ib} Coke oven planis | 22, 500000 =2 30,0060 & -

fonnesfannum 225,004 tomnesfannam

$ic) | Ashestos  mulling | All projects - 2

and ashestos based

products = |
4d} | Chlor-afkali 230 TFD peoduction| <300 TPD pimiiﬂniﬁpetiﬁc Condition  shall
industry capacityor @ unit| Capacity upply

located out side the| and  located  within  a
nogified industrial aread| notified  industrial  area’| Mo new  Mercury  Cell
estate estote hased  plants  will  be
permitted  ond  existing
uniks converling T
reembrane cell technology
are exempled  from  this
Motification

Hep Sodp osh Industry | All progects

4 Lesthertskinide | New projects owiside All new or expansion of | Specific  condition  shall
peoCessing the industrial area or] projects located wathin a | apply
industry expansion of existing| notified  industrial - area/
unils owt side  the| esiate
incluserial area

3 Manufacturing Fobrication

Sia) Chenmical All projects |- -
fertilizers |

Hby | Pescides industry | All - units producing | - -
anid pesticide | technical prade|
speaific pesliciles |
ineerTedigies
texcluding
formulations} ||

13 '\I
,‘-L'J:I-BFESE'JW
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(1)

(3

4)

(51

Ele)

Petro-chemical
complexes
(industries  basesd
on  peocessing of
petrolenm
fractions & narural
gas
reforming
aromiadics)

I
[Liks

andfor;

All projects

S(d)

belanmade
manufaciuring

fibres! Rayon

Others

General  Condition
apply

Sle}

Patrochemical

based processing
iprocesses  other
than cracking &
reformation - and
nol covered wndes
the complexes)

Located our side the
notified imdustral area’
Eatate

Located in 2  notlied
indusirial areal estaie

Specific  Condition
apply

&)

Synthetic  ongimnic
chemcals industry
(dyes & dye
intermediates; bulk
drugs andd
inbermediates
excloding
formulanons;
synthetic  mubbers:
basic oTEMnIc
chemmacals.  other
synthetic  orgamc
chemicals and
chemical
intermmedistes )

drug

Locared our side the
noeified industrial areaf
exlale

Located in & notified
indusirial area’ estale

Specific  Condition

apply

shall

Sig

Dristilleries

(Al Molazses based
distillenies

i1y All Cane  joicef
non-neolasses based
distilleries =30 KLD

All Came  juice/non-
molasses based distillenes

<3 KLD

General  Condition
apply

shall

Sih)

Integrated  paint

indasery

All projects

General  Condition

apply

shall

Puithor
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{1}

(2}

(3

4

()

S(iy

Pulp &  paper
industry excloding
manufacturing  of
paper from  wasle
paper arid
manufactere of
paper from ready
palp  with  oof
hieaching

Fulp
amd

Pulpd:
mignufacturing industry

=

manufaciuning

Paper

Paper manifaciuring
industry  withow  pulp
manufacturing

General  Condition
upply

shall

Sugar Indusiry

Y

Inductiomnfar:
fumacesicupola
furnuces 5TPH or
more

= 5000 tod cane crashing
capacily

General  Condition
apply

shall

1 Al projects.

Gemeral  Condition
apply

shall

Service Seclors

fidal

al & Eil%
transportation pipe
fine  {crude: and
refinery
petrochemical
products), passing
through  matiomal
praths
faanctuaries’coral
reels fecologically
sensitive EIEES
including LNG
Termimnal

All projects

15

Auihorizad

217



69

L} 2} 13 (4 (5] l
ifth) | Tsolated storage & | - All prajecis General  Condition  shall
handiing of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
198D amendad
200K1)
T Physical Infrastruciure including Environmental Services
T{a) Adr pors All projects L
Tih) All ship breaking | All projects - -
yards.  ficluding
ship breaking units
el Induserial  estotes!| 1 a0 least one industry | -Industrial estates hoosing |[Special condition shall apply
purks' complexes/| in - the  proposed) ol least one Category B
areas, cxport| industrinl  estate  falls| industry and arca <500 Note:
processing  Zones| under the Category AL ha Industrial  Earate of aren
(EPZ=).  Special| entire  incbusirtal area below 500 ha. and  ngl
Ecomomic  Zones| shall be  treated as housing  any  industry of
(SE75),  Biotech| Corepory A, category A or B does med
Parks, Leather | respective of he anca, require clearance.
Complaxes,
Indusinal estates with
area greater than 500
ha. and housing at leqst | Industrnial estafes of aneas
ope  Categoey B 500 ha and net housing
sy, any indusiry belonging w
Category Aor B.
Tid) Common ATl inmtegrated Facilities | All facilities having band [General Conditon  shall
harardous  waste | having incineration | fill only apply
treatment, storase | &limdfill ar
| and dizgpesal | incineration alone

factlitkes (TSDFs}
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(1 2) (3 i4) L5
Tie) Ports. Harbours | = 5 million TPA of| = 5 million TPA of cargo |General  Condition  shall
Cargs handiing | handling capacity andfor | apply
CHpacity (excluding | portsd  harbours 2100000
Fishing harkaurs) TPA of fish  handhing
capacity

Tify Highways 1) Mew Manonal High) 1) New State High uaya:EG::mml Condition  shall
ways; and and apply

i)  Expansion of | i} Expansion of Mational
Matigmal  High ways|/ Smate Highways preates
greater thun 30 KM, | than 30 Em involving
mvolving additional | additional dght of way
right of way greater| greater than Him
than 20m  involving | involving land
land acguiziton and | acquasition,

passing through more

. than dme State,
g Aerial ropeways All projects Genmeral  Condition  shall
apply
Tih) Common All projecis General  Condition  shall
Efflaent {xpply
Treatment Plants |
{CETPs}
THik Common Al progects General  Condition shall
Mumcipal Solid apply
Waste
Managemenl
Facility
| ICMSWIEF)

17
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(1) {2) & I (4} | (5)
8 Building /Construction projects/Area Development projecis and Townships
Bia) Building and 2000 5. miers and #built up area for coversd
Cionstruction <l 30,000 sgomirs.  of | constriction; i the case of
projects b lt-ug aread facilities open o the sk, it
will be the activity area )
Bt Townships  and) Coverng an area = 30 ka| Al projects under Item

Area Developmeni

and or built op ared

Bib) <hall be appraised as

=1, 80,000 sq ks ++ Category Bl

projects.

Dotes-

Greneral Condition ({C):

Any project or activity specified in Category ‘BT will be tredted as Category A, if located In
whole or in part within 10 km from the boundary oft (3} Protected Aseas notified under the ‘Wild
Life {Prodecton) Act, 1972, i) Crtically Polluted areas as notified by the Central Pollution
Contrgl Board from time to dme, (i) Notifeed Boo-sensitive areas, (iv) mier-State boundarics
and international boundaries.

Specilic Condition {5C):

I amy Industrial EseatedComplex ¢ Export processing £ones Special Bconomic Zones/Biatech
Parks / Leather Complex with homogensous type of industries such as Ttems 4(d), i), Sie). 50,
or those Industral estates with pre —defined set of activities (ol necessanly homogeneous,
obdalng peior environmental cleamance. mdividual indusivies incleding proposed  industrial
housing within such  esates feomplexes will not be required o take prior énvironmenial
clearsnce, 50 long as the Terms and Conditions Tor the Industrial esttefcomples are complied
with (Such estpfesicomplexes  must  bave a clearly identified munagement with the legal
responsibility of ensuring adherence 1o the Terms and Condition: of pricr environmental
clearance, who may be held responsible for violation of the same throughout the fife of the
complexfestte]

A5y TRoPEATY HEvT

-

w1 CFLERTS Fﬁ.uiﬁ:
!
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APPENDIX T
{See paragraph = 6)

FORM 1

(I Basic Information
Name of the Project:
Location ! site alternatives ander consideration:
Size of the Project! *
Expecied cost of the projece
Copnract Information:
Serepning Category!
®  Capocine corresponding fo sectoral activiey (siieh as praduction capacity for
mnpnufactiornig, awting  lease grea and peoduction capocily for minerel
prinduction, area for mineral exploranon, lengih for linear franspert
infrasiriciune, gereralion capRo for pocer gereration oo, )
M) Activity

1. Comstruction, speralion or decommissioning of the Project invelving actions,
wiich will cause phyvsical changes in the lecality (topography, land wse, changes

in water bodics, eic,)
Dhetails thereof {with
approximate quantitics /rates.
8N, Information/'Checklist conlirmation YesMNo wherever possible) with source
of Information data
1.1 Permansnt or temporary change in land wse.

tand cover or topography including Increase
in  intensity of land wse (with respect bo)
local  land use plan)

1.2 Clearance of existing land, wvegetation and
huildings?
1.3 Creation of new land uses? |
14 Pre-construction  investigations  e.g.  bore
houses, soal lesting?
135 Consinsction works?
-_-- ~ 18
'-._'F-
| g =
| o=
W o |
b s
Oz -
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L& malition works?

1.7 emporary sites used for construction works
e

howsing of construction workers?
18 4 bove ground buildings, structures o
garthwaorks including linear stroctunes, cuk
knd
fill or excavabions

1.9 Linderground  works including  minieg or
nunneling

L1 Feclamation wisks?

L11 Fn’:ﬂgjha?

1,12 Ejhm- siructures”

1.13 uction and manufacturing processes?

i.14 Facilities for storage of goods or matenals?

1.15 acilities for treatnwent or disposal of aolid

aste or liquid effluents?

116 Faciliies for long  term housing  of
pperwtional workers?

L17 New rpad. mil or sea raffic dunng
ronsrction or operation”?

1% Mew road, rail, air waterbome or other
trunsport  infrastructure  including mew  or
fliered routes and stations, pons, airports etc?

g Closure or diverston of existing ranspor
rouies o infrastrucnere leading w changes in
traffic

movemsnis T

.20 Mew or diverted transmission  lines  ar

pipsiines?

1.21 mpoundment, damming. culverting,

ignment or other changes 1o the
ydmology  of walercourses or agquafers?

[T [Fiream crossings?

1.23 Ahstraction of transfers of water form ground
or surface watsrs!

1.24 Changes in waier bodies or the land surface

pifecting drvlnage or run-oft?

i T

Sl

4 SipraeF——
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125 Transport of perconnel or materials  for
somstruction, operation of decommizsioning?

1.26 Long-term dismanthng or decommassioming
o restogation works?

127 Ongoing  activity  dunng  decommissioning

hich coukd have an impact on  the

rnvimwne-nr'!

1.28 Influx of people o an area in either
empomnly o permanently?

1,29 Introduction of alien species?

1.30 Lass of natve species or genetic diversiry?

1.31 Any other actions?

2o Use of MNatural resources for constrction or speration of the Project (such as lamd.
water, materials or energy, especially any resources which are non-renewable or in
short supplv

Thetails thereal {with
approximale gquantitics frates,
5MNe. Information'checklis confirmution YesMNo wherever possible) with source
of information data
2.1 Land especielly undeveloped or agriculiural
lamed (ha)
2.2 Water {expected source & competing users)
unit: KL
2.3 Minerls (3T}
24 o ; :
Construction material - siome, aggregaies,
ind / soil {expected source — MT)
2.5 Forestz and tmber {source — MT)
25 Energy  inclwiing clectocity and  fuels
(somrce, compering users) Lhmi: fuel (3T,
enerpy (MW
2.7 Any other natural resources {use sppropriate

standard units)

21

putorised Sigppione-———_
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3. Use, storage, transport. handling or production of substances  or materials,
which could be harmful to huoman health or the énviromment or raise
concerns ahout  actual or pereeived risks to human health,

Detnils  thereof  (with
approxinate

S.No, Information'Checklist confirmatisn YesM™o quantities/rates, wherever
possible} with source of
information data

3.1 Lise of sobstunces or matesials, wheeh are

hazardows (as per MSIHC rules) o human health or
the environment {fora, fauna, and
| water supplies)
1.2 anges in ocourrence of disease or affect disease
rectors {o.g. insect or water bome diseases)
13 A Ffect the welfare of people e by changing hving
conditions?
3.4 Wulnerahle groups of people who could be affecred
by the progect e hospital pagents, children, the
pldetly ete..
35 Ay ather canses
4, Production of solkd  wasbes during construction  or  operalion  or
decommissioning (M T/month)
Details  thereof {wiih
approximale

5.Mo. Information'Checklist conlirmation Yes'No guanliliesirates, wherever
prssible) with source of
informuation dita

4.1 Spoel, overburden ar mine wastes

4.2 Municipal waste {(domestic amd or commersial

wisies)
4.3 Hazardogs wasies {as per Hazardons Waste

Management Bales)

75
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44 Other industrial process wastes
I
1
4.5 Burplus product
46 Ezwaaz sludge ar other sludge from effluent |
treatment
4.7 Construction or demolition wastes
4.8 Fedundant machinery or equipment
48 Contaminated soils or other matesials
T8 hgncultural wastes
4.11 Chher sodad wastes
5. HRelease of polluianis or any hazardous, toxic or noxious substances to air
iKghr}
Detnils  thereof  (with
approximate
S.Mn, Information Checklist confirmation YesT™o quaniities/raies, wherever
possible) with source of
information dats
5.1 Emissions from combostion of fossil fuels from
sLEicaATY or mobile sources
5.2 Emissions from penduction processes
&3 Emissions . from  materisle  handling  including
plommge 4 iranspor
34 Empssions from construction sctivities including
ant and equipment
38 Crist or odours from handling  of materals
F:l‘:ll.l.d.ing constriction  malenals.  sewage  and
asle

i
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56 Emissions from incineration of waste

el Hmissions from burning of waste in open air (2.8
slosh matenalz, constracticn debris)

58 Emissions from any other sougces

6. Generation of Noise and Vikration, and Emissions of Light and Heat:

YesMNo Dietails  thereod  (with
approximate
quantitiesrates, wherever

8. Mo, Information'Checklist confirmation possiblel with soorce of
imformation  data  with
source  of  information
data

6.1 From operation of egupnsent ¢g. engines,

wentilation plant, crushers

6.2 From industrial or similar processes

6.3 From constrsction or demolition

.4 i From blasting or paling

6.5 | From construction or operational raffic

.6 Flmn lighting or cooling sysiems

6.7 From any ohier sources

13y PEOPERTY DEVELORENGS Fel
;».uﬁ-:nw
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7. Risks of contamination of lamd or water from releases of  pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the sca:

Details  thereal  (with

approximade
Mo Information'Checklist confirmatiomn Yes Mo quantities/rates, wherever
possible) wilth source of
information data
Tl From hemdling. storage, use or spillage of
hazardous miderals
712 From discharge of sewage or other efffsents o
witer o the land (expected mode and place of
discharge)
73 By deposition of pollatants emited w air into the
and of nio water
7.4 From any cther sousces
T Iz there a risk of long termm build up of pollutants in
r!w_ ervironment from these  spumees?

& Risk of accidents during constrisction or operation of the Froject, which could
affect human health or the envirenment

Detwils  theresl  (with

approximate
S.No. Information/'Checklist confirmation YesMNo quantities/rates, wherever
possible) with sonrece of
information data
a.1 From explosions, spillages. fires erc from storage,
handling, wse or productoon of  hazardous
substances
B2 From any ather causes
a3 Could the project be affected by natural disesters
catsing enviropmentnl daomage (2o Mo,

carthgoakes. landslides, cloudburst ete)?

it 25




4, Factors which should be considered (such ps consequential development) which
could lesd (o envirommental effects or the potential For cumulative impacts  with
other existing or planned activities in the locality

5. Moo

Information'Checklist confirmation

Yes™o

Details  thereof  (with
approximate
guantities’rates, wherever
possiblel with seource of
information dats

o1

Lead to development of supporting.
littes, ancillary development or development
stimulated by the project which could have
impact on the environrment 2.2,

hiousing development
extractive indusiries
supply industries

oiher

* Jupponing infrastructure (roads, power sepply,
washe or Wiksle Waler Ireatment., cle.)

9.2

" Lead to after-use of the site, which could kavean
| irwpact on the sivironment

.3

| Sera precedent for later developments

9.4

- Have cumulative offects due to proximity (o ather

existing or planned projects with similar

clifects

(MI} Environmental Sensitivity

N,

| Areas

ameS

I
Aerial distance {within 15|
k. } |

| Identity | Proposed project location,
boundary |
1 | Areas protected under intemationad Sonventioms,
| mational or lpcal legiskation for their ecological,
| landscape. cultural or other selated value

oy P T
o TEVELOPMENTA Fi }
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Areas which are important or sensitive for|
ecological reasons - Wetlands, walercourses o
other water bodies. coastal zone, hjnsphml
mounlans, forests

Areas psed by protected, imporlanl or sansiiive
species of flora or fauna for breeding. nesting,

forsging, resting, over winlering. migmbon

Inland, coastal, masine or underground wabers

State, Matpona] boundiries

Rowtes or facilittes used by the pubdic for access
tor regreation or other burist, pilanm arcas

Defence installanons

Dersely populated or built-up arca

Arcps oceppied by sensitve man-made land uses
Cieospitals, schools, places of worslip, commarity
facilities)

Areas contaning important, high gquality or scarce

SOLMCES
Egmrmﬁf Wler  PEEONTCEE,  SUITACE  FERONTCES.
resty, agricitoe, fisferes, foustsm, minerals)

Areas  already  subjecied  to pollution  or
environmental damage. (shive where existing legal
ernvironmenial siandards  are exceeded)

Aoeas suscephible o natural hezerd which could
pause  the project 0o present  environmental
problems

(earthguakes,  subsidence, landslides,  evesion,

Froding
or exdreme o adverse climanic conditions) |

{I¥). Proposed Terms of Reference for EIA studies

80
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APPENDIX II
(Bee paragraph 6}

FORM-1 A {only for construction projects lisied under ftem B of the Schedule}
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmestal

mamgement plan & monitoring programme |
1. LAND ENVIRONMENT
{Attach panoramic view of the project site amd the vicinity )

I.1, Will the existing landuse get significantly altered from the peoject thar is nol consistent
with the surroundings? {Proposed lamduse must cenform o the approved Master Plan /
Development Flan of the ares, Change of landuse if any and the statutory approval from the
competent suthority be submitied). Attoch Maps of (i) site location, (i) surounding feanires
of the proposed site (within 500 meiers) and (iiikthe site {indicating levels & contours) to
appropriate seales. [ not avaslable attach only conceptual plans,

1.2, Last out all the major project requitements in ferms of the Jand asea, bailt wp area, water
COMSUMpPLicn, power Tequirement, connectivity, community facilities, parking peeds et

1.3. Whar are the likely impacis of the proposed activity on the existing facilities adjacent 1o
the proposad site? (Such as open spaces. community facilities, detmls of the existing landusa,
disturbance 10 the local ecology)

1.4, Will there be any siymificant land disturbance resulting in erosion, subsidence &
instability (Details of soil type, slope analysis, wulnerabilny to subsidence, selsmicity etc
may be given).

1.5, Will the proposal involve alteration of natural drainage systems? (Cive derails on a
exintour map showing the natoral drinage near the proposed project site )

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling.
reclamation etc. (Give details of the guantities of carthwork involved, transport of fill
misterials from guiside the site etc.)

1,7. Give details regarding water supply, waste handling etc duzing the construction period.

1.E. Will the Jow Iving arems & wetlands get altered? (Provide details of how Eow lving and
wethands are getiing modified from the proposed activity}

1.9, Whether consiruction debns & waste during construction cawse health hazard? (Give
quantities of various types of wastes generated during construction including the eonstruction
labour and the means of disposil |

2. WATER ENVIRONMENT
2_1. Give the tofal quantity of water requirement for the proposed project with the breukup of

requirements for varions uses. How will the water requirement met? Staie the sources &
quantities and furnish a water balance statement.

-
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2.2 What is the capacity (dependabie flow or viekd) of the proposed sowrce of water?

23, What 15 the quality of water required, i case, the supply iz oot from a muonicipal sousce?
(Provide physical. chemical, biological characteristics with class of water quality)

24 How much of the water requirement can be met from the recycling of treated
wastewater? {Give the details of quantities, sources and usage)

2.5, Will there be diversion of water from other vsers”? (Please assess the impacts of the
project on other existing wses and quantities of consumgpion}

I What 12 the mncrermental polfetion load from wastewater penerated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the

proposed aciivity)

2.7, Give desails of the water requirements met from water harvesting? Fumnish detaiis of the
Tagilities created.

2.8, What would be the impact of the land wse changes occurring due to the proposed poojest
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase ¢n 3 long term basis? Would 18 aggravale the problems of flooding or
water lepoing in any way?

2.9, What are the impacts of the progasal on the growsd water? (W50l there be wpping of
pround water; give the detmils of groand waler rable, recharging copacity. and approvals
abtained from competent authonty, if any)

2 HE What precauliens/measures are taken to prevent the mn-of f from construction activitics
poliuting land & aquifers? (Give details of quanttes and the measures mken o avord the

adverse impacis}
211, How 15 the storm water foom within the site managed?(State the provisions made to

avaid fleoding of the area. details of the drainage Facilines provided along wath u site lavout
isdication contour kevels)

212 Wil the deplovment of construction labourers particularly in the peak period lead to
unsanitary conditons arooand the project sace (st ly with proper explanation)

213 What oa-site facilivies ame provided for the collection, teatment & safe disposal of
sewape? (Give details of the quantitics of wastewaler generation, treatment capaciies with
technology & facilites for recveling and disposal)

Z.14. Give details of dual plumbing system if reated waste used is ssed for flushing of  wilets
oF any ather use

3. VEGETATION

3.1, Is there any threst of the project to the biodivesine? (Give a description of the local
ecosystem with it's unique featres, if any)

82

231



3.2, Will the construction involve extensive clearing or modification of vegetation?  (Provide
a detmled account of the mees & vegetation affested by the project)

3.3, What are the measures proposad 1o be (fken o minimize the Tikely impacts on important
site features (Give details of proposal for mee plantation, landscoping. creation of water bodies
etc along with # layout plan to an approprigte scale)

4. FAUNA

4.1, Is there likely 1o be any displacement of fauna- both terrestrial and oquatic or creation of
barviers for their movemsnt? Provide the details,

&7 Any direct or indirect impacts on the avifauna of the area? Provide daails.
4_3. Prescribe measures such as comridors, fish ladders ete to mitigate adverse impacts on fauna

5. AIR ENVIRONMENT

4.1, Will the project increase atmospheric concentration of gases & resolt in heat islands?
i(Give details of background air quality levels with predicted values based on dispersion
models taking into nocount the increased woffic generution as a nesull of the proposed
COlESructions

5.2, Whar are the impacts on generation of dust, smoke, odorous fumes or other haardoes
gases? Give details in religton to all the meteorclogical parameters,

33, Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of ransport infrastructure and measures proposed for improvement including
ihe traffic management al the entry & exit to the project site,

5.4, Provide detuils of the movement parems with infernal romds, Mevele racks, pedestirian
pathiways, footpaths eto., with arens under each catagory.

5.5, Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the messures proposed for mitigaton of the above,

5.6, What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project sate” Provide details.

i AESTHETICS

.1, Will the proposed constructions in 2ny way resull o the obstriction of 4 view, scenic
amenity ot landscapes? Are these consuderaiions taken into account by the proponents?

#.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into accouni?

6.3, Whether there are any local considerations of urbsan form & urban design influencing the
diesign criteria? They may be explicitly spelt our

fidh. Are there ony anthropological oe archasological sites or artefacts nearby? Soe if any
other significant feantres in the vicinity of the proposed site have been considened.

7. SOCIO-ECONOMIC ASPECTS

7.1, Will the proposal result i asy changes to the demographic stsciure of local
popalation? Provide the details.

& s T e i." 1
f i e R 1, T
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7.2 Give details of the existing social infrastriecture around the proposed project.

1.3 Will the project canse adverse effects an local commanities, distarbance o sacred sites or
cther gulteral values? What are the safeguards proposed?

8. BUTLDING MATERIALS

8.1 May iovolve the use of balding matemals with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give derails of energy
congervalion measures in the selecton of building matenials and their epergy efficiency)

8., Transport and handling of materials during construction may resalt in pollution, noise &
public nuisance. What measares are taken bo mmimaze the impacts?

8.3, Are recycled materials used in ronds and structures? State the extent of savings achizved ?

8.4, Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project

Y ENERGY CONSERVATION

9.1, Give defails of the power requirements, sousce of supply, backup sowrce ete. What 15 the
energy consumplion assumed per square foot of boilt-up arca? How have you iried 1o minimize
energy consumption?

9.2, What type of, and capacity of, power back-up to vou plan 1o provide?

9.3, What are the chamcteristics of the slass you plan to wee? Provide specifications of s
characteristics relaced to both short wave and bong wave radiaton?

94, What passive solar architectural features are being wsed m the building? Dlustrate the
applications made in the proposed project.,

2.5, Does the layout of streets & buildings maximise the poteniial for solar energy devices?
Have you considered the use of streel lighting, emerpency lighting snd solar hot water systems
for u=e in the building compiex? Sobstantiate with dermls

0.6 Is shading effectively used 10 reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the Wess and the Roof? How much
encrgy saving has been effected?

4.7. Do the snsctures use epnergy-efficient space conditioning, Lighting and mechanical
systems? Provide technical details. Provide defails of the tansformers and motor efficiencies.
lighting imfensity and air-conditoning losd assumptions? Are you using CFC and HOFC free
chilbers? Provide specifications.

9.8, Whar are the ltkely effects of the building activiry in zliering the micro-climates? Provide
it self pssessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?

; Yoo Ay .u.isaig,-::{mi?_,l_________—_
-".. -.- 5 H
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0% What are the thermal characteristics of the building envelope? (a) roof: (b) external walls;
und () fenestration? Give details of the material used and the U-values or the B values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Fumish details of
emergency plans,

Q11 If wou are using glass as wall material provides details and specifications including
ermizsivaly and thesmal characteristics,

9,12 What is the rate of air infileration into the building” Provide detasls of how wou are
mitigating the effects of infiltration.

213, To what extent the pon-conventionsl energy technologies are utilised in the overall
energy consumpdion? Provide details of the renewable energy technologics used,

14, Environmeni Management Plan

The Environment Mangpgement Plan would consist of all mitigation measures Tor each item
wise activity 1o be undertaken during the construction, operation and the entire life cyole to
mimimize adverse envirenmental impacts as 3 resalt oF the activities of the project, It would
also delincate the environmental mongosing plan for compliance of varows environmental
regulations. 11 will state the steps 1o be mken in onse of emergency such as accidents of the site
iscluding fire.
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APPENIIX TIT

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCLUMENT

SN | EIA STRUCTURE _l:.‘,Q_Ijﬁ'ENTS

. Infroduction o Purpose of the report
+ Idenification of project & project proponent
*  Brel description of nature, size. location of the  project
and its importance 10 the country, fegian
* Seugpe of the study - detnils of regulatory scoping camisd
out [As per Terms of Reference)

i PMjEt_r-TJ_escﬂm:m *  CUnondensed description of those aspects of the project

thased om project fessibility study)l. likely to causs
environmenti] effects. Details shoold be provided o give
clear picture of the following;

i Mead for the project

| * Type of project

’ Location {maps showing general location, specific
location. peaject boundary & project sile lavout )

4 Size or mapgnitude of operation (incl. Associated
activities required by or Tor the projest

*  Proposed schedule for appeoval and implementation
¢ Technology amd process desemption

*  Project description. Including deawings showing project
lyout,  components  of  project  etc..  Schematic
representaions of the feasibility drowings which give
| information important foe E1A purpose

*  Description of mitigation measures incorporated into |
the project 10 meed envircamental standards, envimmmental
operating  conditioms, or other ElA requirements [z
reciinired by the scope)

*  Assessment of New & unrested rechnology for the risk
of technological fail ure
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3 Descrption of  the| s Smdy area, period, components & methodelogy
Environmen!
. Establishment of baseline for valued epvironmental
components, a5 identified in the seope
. Base maps of all environmental components
4 Anbcipatad = Dewnils of Investigated Environmental impacts due o
Environmental  Impacts | project location, possible accidents, project design, proje:t
& eonaruction, regular operations, final decommissioning or
Mitigation Meassres rehabilitation of a completad project
. Measures for minimizing and / or offsetting adverse
impacts identified
- Ireversible and Imetrievable commitments of
environmental components
= Assesament of significance of mipacts (Criteria for
determining sigmificance, Assigning significance)
= Mitigation measures
;. Analvsis of Allematives | = In case, the scoping exercise results in nesd for
(Technology al termatives:
& Site)
*  Description of each aliemative
*  Summary of adverse mnpacts of esch alicrmative
«  Mitigation measures proposed for each altermative and
= ERelection of alternative
f. Envircnmentil *  Technical aspests of momtonng the effectiveness of
Momitoring Program mitigation measures (incl. Measurement methodologies,
feequency, location. data amalysis, reporting schedules,
emergency procedures. derailed bodget & procuremend
schediles)
7. Additional Sadies *  Public Congsultation
(= Risk sssessment
= Social Impact Assessment. R&R Action Plans
3 Proect Benefis - [mproversents in the phvsical infrastructure
. Improvements in the social infrastricture

. Employment potemtial —skilled; semi-skilled and
unskilled
. Oiber tangible Benefits
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9. Environmental Coat | If recommended a1 :I:e_ﬁaupin_u slage
Benefit Analysis
10, EMP *  Descripion of the adminisizative aspects of ensuring
that mitigative measures ase implemented and  their
effectivensss monstored, after uponoval of the EIA
11 Summary & Conclusion | = Overall justification for implementation of the project
(This will constitute the
sumesary  of the EIA| = Explanation of how. adverse effects have been
Report | rkitigated
12. Disclosare of| = The names of the Consullants engaged with their
Consultints engaged brief resume and nature of Consuliancy rendered

a5
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APPENDIX 101 A
iSee paragraph 7)

MNTE? BY ENVIROMNM ASSE ENT

The Summary E1A shall be 2 summary of the full EEA Feporl condansed to ten A-d
aize pages at the maximirm, It should pecessarily cover in brief the following Chapters of the
full ELA Repir: -

1. Propect Description

2. Description of the Environment

3. Anticipated Environmental impacts and mitigation measunes
4, Envirenmental Monitoring Programme

5. Additional Studics

6, Project Benefits

7. Enviroamen! Management Plan

T PRCEEATY PEVELOFUENTS FVLLTD.

Aulhorised Signetmy ———
—
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AFFENDIX TV
%0 parazraph 7}

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Heanng shall be amanged in a systermatic, time bound and
transparent manner ensuring widest possible public participation af the project site(s) or in its
clege proximiy Disticr -wise, by the concemed State Pollution Control Board (SPCE) o the
Limion Territery Pollution Contral Comimitbes (UTRCC).

2.0 The Process;

2.1 The Applicant shall make & request through o simple letler (o the Member
Secretary of the SPCB or Union Territory Pollution Control Comunitres, in whoss
jurisdiction the project is localed. to armunge the poblic hearing within the prescribed
statutory period. - In case the peoject site 15 extending bevond 2 State or Union Termitory, the
public heanng ts mandated in each State or Union Teritory in which the project 1 sited and
the Applicant shall make separale reguests to each concerned SPCE or UTPCC for helding
the public hearing as per this procedire.

iy The Applicant shall enclose with the letter of mequest, at least 10 hard copics
ard an equivalent number of soft (electronic) copies of the draft ELA Feport with the generic
structure given in Appendix TI1 incloding the Sommary Environment Impact Assessment
report n English and in the local language, prepared sirictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simuliancousty the applicant shall armnge
i forvward copies, one hard and one sofi. of the above daft BlA Report along with the
Summary EIA report 10 the Ministry of Environment and Fosests and to the following
authorities or offices. within whose junsdiction the project will be located:

(a} Dristrict Magistzateds

k) Zila Parishad or Municipal Corporation

e} Disrict Industries Office

iy Concerned Regional Office of the Ministy of Environment and Forests

L3 On receiving ihe drafi Environmental Impost Assessment repor. the above-
mentioned anthorites except the MoEF. shall arange o widely publicize it within their
respective jurisdictions requesting the inlerested persons (o send their comments o the
concerned regulatory authorities, They shall also make available the dmft E1A Report  for
inspection electronically or otherwise (o the public during normal office hooes till the Public
Heanng is over. The Minisoy of Environment and Porests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft ELA availoble for reference ar a notified place during normal office hours. in the
Ministry at Dethi,

24 The SPCE or UTPCC concermned . shall also make similir ammanpements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assestinen! reporl (Appendix I A) for
inspection in select offices or public libraries or panchayars ete. They shall also addifonally

a7 P | penpenTy DEVELOPUENTS FY §

H g
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rtake available a copy of the draft  Environmental Impact Assessment report o the ghove
five authonties/offices viz, Ministry of Environment and Forests, District Magistrate etc,

30 Notice of Public Hearing:

31 The Member-Secretary of the concernad SPCE or UTPCC shall finalise the dare,
fime #nd exact venne for the conduct of public hearing within Tizeven) days of the dae of
veceipt of the draft Envirenmental Impact Assessment report from the project proponent, and
pdvertise the same in one major National Daily and ene Regional vemacular Daily. A
bl potice period of Mithiry) davs shall be provided to the public for fumizhing their
responses;

32 The sdvertisement shall also inform the public aboul the places  or offices where
the public could access the draft Environmental Impaset Assessment report and the Sumemary
Enwironmenizl Impact Assessment report before the public hearing.

3.3 Mo postponement of the date, tme, venue of the public hearing shall be undenaken,
unless some untovward emeraency sinearon occurs and only on the recommendation of the
concerned Dhstrict Magistrate the postponement shall be notified o the public through the
same National and Regional vernacular dwilies and also. prominently displayed at all the
identified officas by the concemed SPCE or Union Territory Pollution Control Commitiee;

34 In the above exceptionu] circumstances fresh date, time and venue for the public
consultution shall be decided by the Member —Secretary of the conterned SPCB or UTPCC
omly in consultation with the District Muagistraie and notified afresh as per procedure under
3.1 ghove,

40 The Panel

44+  The District Magistrale or his or her representative not below the runk of an
Additional Districl Magisirate assisted by a represemiative of SPCBE or UTPOC, shall
superyise and preside over the entire public heanng process.

LA 1] Videography

5.1 The SPCE or UTPCC shall amange to video film the entire proceedings. A copy
of the wvideotape or a CD shall be enclosed with the public hearing proceedings whils
forwarding it to the Regulatory Authonty concemed.

(2] Proceedings

6.1 The attendance of all those who are present al the venve shall be noted and
annexed with the final proceedings

6.2 There shall be no quorum required Tor alfesdance fof starting the procesdings.

6.3 A representative of the applicant  shafl initiate the proceedings with a presentation
on the project and the Summary ELA report,

f.4 Ewery person present ab the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the pakdic
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
reconded by the representative of the SPCE or UTPCC and read over to the andience at the
end of the provesdings explaining the contents in the vernacolor language and the agreed
minutes shall be signed by the Disirict Magistrate or 2 or her represantative on the same
day and forwarded to the SPCBAUITPCC concemied.

6.5 A Statement of the issoes raised by the public and the comments of the Applicant
shall also be prepased in the local language and in English and anpexed to the procecdings:

G The procesdings of the public hearing shall be conspicuously displayed at the
office of the Panchvats within whose jursdiction the project s locasd, office of the
concermed Zila Panshad, Distnict Magistrate Jand the SPCE or UTPCC . The SPCE or
UTPCC shall also display the proceedings on its websile for general information, Comments,
if any, on the procesdings which may be sent directly 1o the concerned regulatory authorilies
and the Applicant concerned,

70 Time peried for completion of public hearing

7.l The public hearing shall be completed within a period of 43 (forty five) days from
dite of receipt of the request letter from the Applicant, Therefore the SPCE or UTPOC
concerned shall sent the public bearing proceedings to the concemed regulatogy autherity
within S(eight) days of the completion of the public hearing The applicani  mav also
directly forward a copy of the approved public heoring proceedings to the regulatoey
autherity congerned abong with the final Environmental Impact Assecssment report or
supplermentary repart o the draft EIA repon prepared after the public hearing and public
consultations.

T2 If the SPCE or UTPCC fails o hold the public hearing within the stipalated
45{fonty five) days, the Centmal Government in Ministy of Environment and Forests for
Calegory ‘A" project or activity and the State Government or Union Territory Administration
for Category “B" project or sctivity at the reguest of the SELAA, shall enpape any other
agency of authenity @ complete the process, as per procedure loid down in this sobficstion,
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APPENDIX -V
{%ee paragraph T)

FROCEDURE PRESCRIBED FOR AFFRAISAL

|. The applicant shall apply o the concemed regulstory authority through a simple
communicition enclosing the following documents where pablic consuliations ane
marckalory: -

» Final Environment Impact Assessment Report [20{twenty) hard copies and 1 (one)
soft copy)]

A copy of the video tape or CD of the public hearing proceedings

& copy of final layout plun (20 copies)

= # popy of the project feastbility report (1 copys

2. The Final EIA Report wnd the other relevant documents submined by the appliczot
shall be scrutinized in office within 20 days from the dage of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the madequactes noted shall
be communicated electronically or otherwise in 2 single set to the Members of the EAC
/SEAC enclosing a copy ench of the Final E1A Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
LA and scheduled date of the EAC /SEAC meeting for considering the proposal .

3, Where a public consuliation i# not mandatory and therefore @ formal ETA study s
nat required. the appraisal shall be made on the buss of the prescribed application Form 1
and & pre-feasibility seport in the case of all projects and activities other than Item 8 of
the Schedale In the case of liem § of the Schedule, considermg its unique project eycle ,
the EAD or SEAC concemned shall appraise all Category B projects oc activities on the
basis of Form 1, Form 1A and the concepmal plan and stipulate the conditons for
environmental clearance . As and when the applicant submits the approved scheme
fhailding plans complying with the stipulated er visonmental clearance conditions with all
other mocessary staiulory approvals. the EAC SEAC shall recommend the grant of
enviremmental clearance o the competent sutharity,

4, Bvery application shall be placed before the EAC SSEAC and its aparaisal completed
within 6 doys of its receipt with requisite documents  details in the prescribed manner,

5. The applicant shall be informed at least 15 ([ifteen) days prios to the scheduled date of
the EAC /SEAC mecting for conswiening the project proposal,

£, The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concemed regulatory anthority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly List
out the specific environmental safeguards and conditions. In case the recommendations
gre for rejection, the reasons for the same shill 150 be explicitly stated.

L ]

93

242



AFPENDIX VI
{See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATETUT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACY) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT

B The Expent Appraisal Commitiees (EACYs) and the Siate/UT Lewe] Expert Appraisal
Committess (SEACS) shall consist of only professionals and experts fulfilling the following
ehigibality critedia:

Professional: The persor should have at least (i) 5 years of formal University training in the
concemed discipline leading to o MAMSe Degree. of (#) in case of Engineering
Technology!Architecture disciplines. 4 years formal wrainizg in o professional teaining cousse
together with prescribed practical training in the field leading o o B Tech/B.E/B_Arch, Dezree,
ar (iiiy Cther professional degree (eg Law) involving a total of 5 years of formal University
treining and prescribed practical training, or {iv) Presenbed apprenticeshipfarticle ship and pass
examinations conducted by the comcemed professional association (eg, Chartered Accountancy
Lor §v) a University degree | followed by 2 years of formal taining ina University or Service
Academy feg, MBAJTASTFS). In selecting the individunl professionals. experience gained by
them in their respective flelds wall be taken note of.

Expert: A professional fulfilling the above eligihility criteria with at least 13 vears of relevim
experieace in the fiskd, or with an advanced degree {e.g. Phul)) in o concemed field and at least
I¥) years of relevant experience.

Age: Below T yeirs. However, in the event of the non-availability of fpoucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Commitiee miy be allowed
ap o T8 yemrs

2. The Members of the EAC shall be Experts with the requisile expetise and experience in the
following fields fdisciplines, In the event that persons fulfilling the criteria of “Expens’ are ot
availahie, Professionals in the same field with sufficient experience may be considered:

. Environment Chmlity Experts: Expents i mensurement'monitoring, analysis and
imterpretation of data in refation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operationa/Facilithes in the relevant sectors.

- Environmental Impact Assessmeni Process Experts: Expers in conducting and
camying oot Environmeental Impact Assessments (ETAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictivi technigues and tools used inthe E1A process

r Risk Assessment Experts

. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

41
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. Environmental Economics Expert with experience in project apprakzal

3 The Membership of the EAC shall not exceed 15 (fifteen) regular Members, However
the Chairperson may co-opt an capest as a Member in 2 relevant field  for o parhicular meeting
of the Committes.

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management of poblic administration with wide expericnce in the relevant
developrmeat sector

g, The Chairperson shall nominate one of the Members as the Vice Chadrperson who shall
preside over the EAC in the absence of the Chaimmin o hairperson.

f A representative of the Minisry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) 1erms of 3
(three) years each.

% The Chairman / Members may not be removed priar o expiry of the tenure without canse
and proper enguiry.
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Wi sl hiilging condbation addnvty shall ne be nopied fahwith for =

il o Envinodmail  Hipest -’n,ﬁ:ss-rmm Modifcatlon cdated 2083009

iwed by the Minksre ol Enviconment snd Forest, Joverninent of tndia for nat

cilaining pricr  Envinddimenial Clearange  [ram [he Compesent  Autharis:

Chgvernmen: of Mubarssnks ?

£)  Woy urher egslacoen shell aorbe mused agmingt yar cader the provison of

ire Envirnninard (PratectinnTAQ TRER vad ralas innde thersander T

Yo are-heseby direcled (3 submil vous reply within |5 doys afber receipr af this shoay
safe notice, baihing which, the Gevi of Motamsbin will fave np asuich than b minme
FpPMmGIrEs #l‘ll T d b | WERINEL v, wiric T2y oe neced

2

| B
| Valsa R, N Hnl.-ﬂ.{t-l.l.';
Seeroiney, Envirooment Dapsrtmuat
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EXHIBIT - K 119

Doy it of Maharashlci

File No.: SEAC- 200NCH.297/TC.2
Enviroriseant depurtment,

Rosem Moo, 717, 2™ foor,

Mantralave Annexe,

Pelnumban 400 E32

Date: 29 Muareh, 2011

™ Ty , 200

b, Ermnbisdy Progerly Developrmei Pvd Ll
Embassy Poiny, # 150 [nfanty Road,

Bargatur 560001
hlharmshiri

Subject: 1T Park Embassy Techzone at plot no, 03, Rajiv Gandhi Infotech Park. Phase 11,
MM, Hinjewsdi, Pune hy Wi, Embassy Property Development Pai. Lid, -
Favironmental clesrwnce regarding,

SEr.

This has reference to yvour communication dated nil on the shove mentioned ssljact The
propest] wad considered as per the E1A Notification - 2006, by s Stale Level Exper Appreisal
Commintee. Maharashra in its 117, 19" & 20% meelings and decited 10 necormniul the protee
foe prior grvieapmentul clearance o Sl Information sebmitied by yive B boen boosiders]
by St Level Environment Impoct Assessment Authorily in its 26™ meriog bickd on 26" Agiunt

20734,

5

2 It ix noted that e proposal is for grant of Envisersmentd Clearunee for T Park Embussy

Tegheone ol plot no. 03, Rejiv Gandhi Infislech Park, Pluse (L MIDE, Hinjewsdt. Pune Iy
Mo Embassy Property Development i Lid SEAC comsidensd the project ander scoaening
satgpory = B j e per ELa Naotficution 2006

Brief Infurmation of the project is summaricod ws belaw-

| Mamie o the Project

;LI Park Ensbassy Techeone

Praject Froponcnt

Lucation of the

project
!.I:";EF of Projeet

M/s. Embassy Property Development Pl L.
Pl ma, 03, I-'t.]:u:w.ﬂ iandiy Infotech Park, Thase L, MIDC, Hinjewadi

P.Lu.t S . ——
[=] ETIJ_I'I!'EII'.I.I:l:iui_l l-"mj:;c:

! Total Flot Area
Totul Built up srea

Fstbmated cast nftht_' Y 1 ¥ 435 Crores

prejeer

[ Wit of Buildings

| 2.76.874.00 5. m.
480,805,515y
F5I: 464752.62 sqm

V| Ofteee Ballding 1]
Mlulttleve| car parking: &
Food cotzr ©

Troininge Center: |
Urtility & Servive : 2
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Waler Requirement: Tosl: 2400 KLD

(il Fresh water: 400 KLD oo MIDC
fi] Recyeled water: 1000 ELD from S17°

Wastewnter penerated: |920 RLD: Wastevwator will be treated fn 8 Kas, of ST

Cupueity of 5TF: totp] Crpaceey 2120 CAID:
Preuted woter will be waed for ushing. pardenny wd cooling Wower HLKS up.

Rain water Harvesting:
& Terrace waler harvesting capacily ; 2520 m3
#  Lake siorage capadity 7200 m3
=  Hore hole details: up to S0 meters; there was no octurrence ol ground warer ol hepser
recimrgig bore well opticn 15 fuled aul.
Cirpund Waer Awthority shall be consulted for finelizition of sppropriate menwidor
harvesting lechnoogy.

Storm waler drainage:

The plot has steep gradient from (25 m o 98 mo This slope 15 folly ubilieed while plonning
various budldings and roads. The pomsal drain formed die o these sopes 15 malntened and
ethanced for smooth possage of water due to heavy rainfall reporied i this e {3000 mm

vear)

Solid Wiiste (senerating:

Cunstroctian phise:

dnfid wokte during the constriection phase would comprise mainly af exeaviled eanh. stumos vl
Entire guuntity of the cxemvntesd earth wall be back filled

Operation Phase:

g Ty Garbage o 1060 Kg/day
o W Garhagpe: 30 Kglday
g STF sludge (L2016 MTrday
IHsjoesal:

» Al wastes gencrated during ine operation phase on the sie will b propesly scgrepatcs

before disposl

s Hiodegrudable yabape genensied trom fodd courts and caing juints will e shredded and

weated  in vermicohuee pits. The resulting manure will be wsed as Femileer i the
lundscapd wrea

= The aon-biodegrmdithle wisste will be segregaied and disposied theough approprinle wisl
drishirs

®  Sewage sledge generated from the STP will be psed a3 orgonic minnure

Energy:

Power Requiremeni: 149970 KA Source; Mahoarashira Stte Electiciny Berprd (MSER)

Iy, Goscls, ¢ 3 Bos of [3 G sets with capaeany of 10 KN A ench will be proviled s pisser Bk
up for esqeniial service.

Energy Comservatiom:
+  Ulsz af efficient lamps. laniiries and contral devices
o Heducing wistage
»  Ensuring proper utilizaton of davigehi and conisel glare from wandesws
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= Mizimaining lighter finishes af eelings, walls and fumishings

*  Implemanting periodic schedule for cleaning of luninarics and group neplvcement of Fagpes

% suitable intervals

Green Belt Development: area for green belt: 104460 30 g, me; Tonl THE MNos. ol rees will be

jilssated.

Traflic Managemeni:

#  Car parking: B421 MNos. and 2 wheeler of about 2508 sqm eiquivalend ki BOUE citr pasas sl be
providaed

»  Width o mternal rosd: 26m

Envirenmental Management Flan:
Constructbon Phase: Capleal: T 1 lakb and Lobor @ 4 Llakins

Operation Phese:
ar, F -'I.-HWII:} Capital eost | &M cpsn

Gl b PEENORODY
it — b oo BRI
|| Biock I and bluck 251F 235 lskhs | 77 lakds
2 Block 11 and training cenmre STF £33 lskhs 7 Tiakls
3 | Block 3 STF | E5E kb | 1T Eskbs G
4 Block 4 STF 1755 lnkhs. 2 7lakhs
"5 |Block S8TF N 755 Inkhs 1 7ok
|6 | Block 6,7 sod K 51T = T35 Takhs | ¥ 71akhs
7 | Dlock & u.m:l food cournt ST T¥75 ks |77 lakhs
R | Dlock 160 *i""!" (B35 lukis T 7 lukhs
1] Hpmiculture . é T 000 lekhy T 25 ke
' E: ""ﬂ:'“”t"':'“ mmml streasures T 250khy T 5 lakhs
B | Noise pu.l-]]mmu cuntrol measunes T36 Inkhs T2 lakhs
|E Satid non harardous witste management wnd dispasal = 112 lnki
- M]ld h.j?:rnikult wiste manageineat ind dispol . T X5 lukhy
1 The proposal hins been considered by SELAA inils 26 mectings & didided o aeeod

environmental cledeanee 16 the =kl preject sowder the provisios ol Boveeonesnent b
Azsesument Motifiestion. 2006 subijeet 10 mplementation of Oue feliowing teems gnd conditions

(1]

(i}

ik

Wil garbape showld be teaied by Vemnl Compesiise (1 pecessany mvinees
tremtment like Orpunie Waste Converier t be usod) and treated waste (maongec)

‘whouwld be wilized In e existing premises for gardoning. And, oo wil gurbige will b

digpoaed sutside the prombses. Local awuthiority shonld ensuse this

Thiz covironmental cloasics s isseed subiect o kind ose serificaion. [ascal
autharity / plannise awthonty should ensune this with reguest to Boles, Bogulenens
Notificotions, Covernment  Resolutions, Circularg, et jsseed 0 ane Tla
environmental clenrance wsued with redpee) to the eavironmental eonsidemtion and =L
does not mean th Stae Level Impoct Assessment Agtboriiy (SETSAT approsed the
propased land s

Propect propanent shall ensune completion of S17, MEW disposal (neiliiy, preen e
development price 4o occupation of the buildings. Mo physicsl oocupitson e
allotment will be given unliss all above fwid environmemel infrasinictire iy inselicd

270



271

122

and mmde functional inchisding water reguiremaeid in Pare . Pror certificanon frmm
appeapriate authoriy shall be obained.

fivi Loctal Body showld ensure that b vocupatien cerificale will by isseed prior Lo
opcrotion of STRMSW aie with dwe permission of MPCR. Phvsical posiceswn
should be piven oniv after completion of envirommenta] & other infeastructiore for
which developmient charges are-being colleciod by Jocu! body

ivi The height, Constraction Siilt up swea of proposad constrodion shall be i acecordimee
with the existing FSEFAR nomms of the wben local body & 16 sboald ensiee e smne
along with survey number before approving lavour plan & belore  pecording
commercement certificate to proposed work. DILE should alss cpsire the zoning
penmissibility for the proposed project as per the approved developrtent plan of the
afca

vty “Consens for Esablisiment” shall be ohtwined from Maehagashien Pollution Cotnol
Buoxird uneder Adr angd Water At und o cops shall be submitied jo the Environmen
depurtrmient before siam of any construction wirk ol the site

it Al required samitary and hpricnic measures should bBe [0 ploce before stimimyg
COmStruciion sctivies and o be marntained throuphow! the constroction pliues

{viiiy A Farst Add Heam wall be provided lh_r projest batls |.:|'.L'r|:r|i._: enmstrsstiny and
operasion of tho progect

(ixi  Provision shall be made for the homsing of construetion labous within the site with ol
nexessary mnirastructure and facilities such as fuel lor cooking, mobils wilets, mobile
11, safe donking waier . medicnl bealth cnre. créche efe,

(%] Adegute dankmg water and sanitery faciiiies shopld be provided for congtnagtion
wnriers of e sale, Provision should be made for mobile toileis The safe desposal ot
wagtewatet gl sohd wastes gencrated dunneg dhe constraction phase stwald be
ensuced

%) Arrangeiment shall be made thar waste winer and store water So nnd get msad

(xd Al the lopsall excavated during constriction wetivities should be storgd Tor weg n
hortbeultore / lundicape developrment within the preject s,

ixitl)  Addaeonal sodl [or beveling of the proyrozed sile shall be penemited within the sitex (10
the extent possible] =0 that nawral dreinage svstem of the orea = protecsml and
improved,

(atv)  Cirocn Bell Dovelopment shall be corvcd oul considering CPCT guidebies includiny
selection ol plant species End i consultation with she local DFCE Apriculiure B

(xv'y Dsposal of muck dumng construction plense should wot create ansy adverse &1Tect on iy
the meigiboring communitics and be disposed mking the necesuwry precautions g
gerrata] safery and heulth avpects of people, only in ipproved siles with the appeova
of competen suthority

fil Sod afd growsd witer samples will be tested o ascerlain thal there @ no theat
round wans gushity by leaching of heavy netals nd athor osde St s

tavit) Consrettion spoils, incluching briuminous mutedal ind other hamindous mareststs
most ol be allowed 16 congiiminnie wakcreouriss jiaid the dumipsites for such mateniql
miust be sernred so that they should not lech mio e grosmd wiler,

fxvim) Any hazardous waste penerstind during conssrrastion phinse Shouhd be disposed ofT o=
pet applicable rilés and momie with necessurs appravils of the Maborzshioa Paliost
Contral Fderd

ixix)  The diesel Eehemio sois 1o be wied durng consiruction phasd should be kow sulphu
diesd type and should confiormn 1o Envicomnests (Proleeion) Rufey preseribed Ger gz
and niise emiission sandards

(xx]  The diese! regoired for operating D0 sets shiall be stored inundirpmstnd mapks amd 1
requined, clerance fioin coicer aitharity <hali e taken

A I,'ﬂ" B
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(xsll  Wehicles hired for bringing éemstmection matesial o the sie should be in goed
condition and shwald lave 2 pollution check certificate and should comfarm o
applicehle uir wnd fejse entission stencerds snd shonkd be opemted onty dunng noa.
pods foirs

i wxii)  Ambics poise levely shouid conform io residéntial standonis Boih dudng day and
night Ineremental pollution fonds on the amtbem air and soiss guality should T
closely monitered during comsirerion phise, Adeguate measares shoukd be made 10
redoee ambient aie and noise level durng construcnion phase. s0us w0 contfoom o th
stipuinted stmndarts by CPCRMPCE.

fstind Fly msh should be peed as butlding muterjal in fdwe construction as per the provisns
of Fly Ash Notification of September 1999 and amended as on 27k August, 20803
[ Thi abee eondition is applicable only 15 e projeel 515 15 locited within the ik
ul Thermal Power Slations,

et ) Roeady iied concrite mus) be ysed in building construction

ixxvi The sppeovel of competent authority shall be obtalved for structarsl safety of the
huilifings duy= 10 ony possinie carhqunke, adequacy of fine Rghling cyuinmenis cic, i
per Mational Bailding Code Including meisures Trom lighting

Cxvi) Susem owater control ad s reouse pe per COWDE ond BIS standundd for varocs
npplicatzons.,

st Woater demand during coastrochion shoakd be reduced by use of pre-mixed collirel,
euring agents and tifier beat practices refored

(e iih] Tl ground water level and its quality <hoodd e monitored regoligly g consellasn
with Graurd Water Authony.

poxind The instaltafion of the Sewnge Treatmem Plamt (5135 showld be combfied s a8
indopendent gxpert and & report in this regard should be aubpatted o the himiste
betore the project is commissioned for operatie. Trostad. eflTuce cmanating from
ST shull be recveledirefissed 1w the maximum sient possibde. Teeniment o 105
pray water by decendralized reatment should b doss. Daisctiorpe of usrmaed frzatsl
il shall eonform to the norms amd sasderds of the Mabarashoa Follitics
Ceontrol Board Necessury measures should e made o mitigate the odour problem
from STP.

(wxx) Project proponent shall ensire completion of 570, M5W disposal faciliny poior w
occupation of the buildings and dhoodd obrxin completion cerilicatenn for: s
systemnsaspectys Tiom MIPCR,

ixxxil Local hody should ensure thi no occupstion senification 13 issusd PrIoT L aperiton
ol STPASW site eie, with due permison of MPOH,

X xxii) Permiisdion to draw ground waler shadt be obtined thom e goanrstem Authone
prior o donstrectonfopenston of the project

{xxxiiiiSeparation of gray and black water should be done by the use of dual plumiring lice
for separation of groy and black wirler,

iy IFixnees for showers, loblet ushing and drinking should be of lew flow ailer by sy
of witoss or pressure recducing deviees or sendoe based ontml

{xxxv) The solid waste genersted sbould be properly colieciod amd sepregaied. Wet garbage
shintld be composted and devinert wolid waste should be dispesed olf i the appeoved
sites for land iling after recovering reovilidle materil

(sanvidlise of wlass may be cedueal ug fo 20% lo reduce the cleotricity consumplicn and
loed on abrconditoning, IF mecessary. uge high guality double ghuss with spoa)
e flective coating in widows.

Peaxviiy  Foof should meet preseriptive reurement a5 per Cnergy Conservation Husbiing
Code by using approprate thenmal insebistion muterial 1o fultill requizement

fexnviii) Enerpy conservation measures ke prsaat Lasoes ol CFLa STFLs lar the lightmg il
i, outside the building should b it pur of the project design and shoat! b

= e ELOPRENTS PYLUR
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in ploge hefare project commbsioning Use CFLs and Tl shiall be prapers
collected and disposed offfsenr for reeyeling as per (he previiling goldelines rales of
e tepulmory authirily o avoedd mereury contaminution. Lse of solar pimels oy S
dane 10 the extent possible ke installing sobar strewl Sighe, common solar witer
husilisrs swstem, Proect proponent should install, afier checking fzasthilily, sobu plas
bvbrid mon converitionnl energy souree 1y soures of ceegy.

{xxxixiDiesel pawer generating tets proposed as source of hack up powes for elevatars and

{xh

eommon ared illumination during operation phase should be of wmelosed oype and
eonfurm 16 rules made under the Environment (Prodection) Act, 1986 The height o
stack of 14 sets should ke equal w the beight needed for the combined capicits ai ol
proposed D0 sets Use low saiphur diesel. The Iochtion of die D0 e miy b
decided with in consulation with Maharashies Pollution Coneol Board

Kaise should be contrulled 1o ensure that b does not exceed the prescribed standunds
[3uring mighttime the aoise levels mensured. ql the houndary of tie udding shadl ke
festrictedd o the permissitde levels o comply with the prevabent ropulations,

(ahil Traffic congestion near the entry mmd exit poinis from e roads adjoiming the proposisd

(xhin

{nliish

txfiv

(xlv)

(bl

project sile musl heavoided. Parking shoukd be fully imermzdieed ondd i pablis spae
showild be wrilized

Opague wail should meel prescriptive requitement ad per Freegy Conservation
Building Code, which je proposed b0 be mandatory for el aircondingmed sppeos
while 1t is aspisutional for nor-alr-conditioned spuees by we of appropiiate thermal
ingulition materinl to fulfil foguincmen

Fhe buibding should hove miloguate distance hotwaen e o allew movement ol
fresh air and pagsipe of nolurl Lght, sir ad ventilition

Repular supervision of the above and other measares for moniaring showld be i
place all through the consriiction phose, s as 16 dveld divwrbopee (o 1
surrgundings,

Linder the provisions: of Eavimsment (Protection) Aet, 1986, [ewal scrios ] fs
tndtiitec) againsd the project peoponent if it wis found thet construction of the prajec
Fats ben sierted willeout abtnining environmental ¢lesramee

Six manthly monitoring repons should be sefmined o the Depurtnient and MPCR

{xlvii) A complete set of all the documaits submitted 10 Thepariment shouhl be lorwarded 1o

The MBCH

ixlviig) In the case of any chinpe(s) in the scope of the projeet, the project would reguire &

{aliang)

L)

il

i Lt}

Tresh appruisal by this Depamment,

M hnmd development 7 constmiction wark pretiminary or otherwiae relaing ot
project skl be taken up withwur ohstning due cheamnee from respestive authortics
A separnte envtrooment numagemcid cefl with quatitied stafT shwll be sl up e
implementation of the stipulated snvironmental safegumls.

Separate {ends shall be allocated for implassitation of emvinmisenial protosg o
mensuneskMP along wath item-wise breaks-up, These cost shall be included as pan
of the projest coss. The funds carmarked for the environment pratection measurey
shiadl not be diveried Jor viher purpeses mnd year-wise expenditure should ceposed 1
the MPCH & this deperinei

The project management shall wdvertise at least 10 swe foeal newspapers widely
cireuluted fn the megion arourd the project, one of which shall be i the imarathi
ianguage of the local concerned within seven days of tssuc of this fefter. informing
that the project hios been acconded anvieonmentnl clearncs ol coples of ¢learumce
beter are available with the Maharashire Pollution Control Hoand and muy whse be
seon - Wehsie gt bito: Senvs abaimshmeoyin

Frr EHERSSY PRORERTY DEVELOIMNENTS PVLL

b
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iliity  Projeer management should submit hall yeurly compliance reports i 1espect ul the

stipullated prior envimonment clearnce terms wwl conditions in hard & soft cosies
the MPLE & this deparument, o6 1% June & 17 Decembuer of cach calemdar yenr

ilivd A copy of e clegeance letter shall be sent by proponest 1o the comeermed Musicqgud

Comporaion and the loval NGO I any, from whom suggestionsTepresentiviuss. if
anv, wiere reorived while processing the proposal. The cleamnees loter abinld also be
put oh the website of the Company by the prigponent.

{l¥]  The proponcnt shall upload the saius of compliance of the supulued EC condiwne,

including results of monitored dua on their webdite snd shall undate e e
petindically. 11 shall simulténenusly be sent to the Regioml Ofce of WMok, the
respective Zonal Office of CPOR and the SPCB. The criterin pollatant bevels numely.
SPM, REPM. SO0s, NOx {ambient levels ns well as stack cmissions) or entwal
sectorl purameters, indicuted for the project shall be monitored and displayes a o
cotiveniznt lecarion near the mem gate of the company i s public doemain

flvij The projext proponent shall alse sobmit sis monthly neparts on the ‘sams of

compliance of the stpuloted BEC condituons mcluding resulg of micnitored data vhuth
in hurd copies as well 45 by <-mail) to the respective Rglonal Otfice of MabF, 1he
respective Zomal Office ol CPCH and the SPCRE,

(Ivil)  The environmentsl stisement foe cach fnanciul year ending 3 1% March in Form V

is mandaed 10 be sobmitted by the project proponent 1o i concemoed State Polkitior
Contrnl Board s priseribed under the Envicosment (Protecion) Rubes, 1986 o
amended subsequenthy, shill alsae be pa on the wehsite of the company alosg with the
stfus of complisnee of BC conditions and shall also be sent 10 the respectave
Hepipna] Cffices of MoEl™ by e-munl

[bviity The environmennl clearomge @5 beimg fssoed withow prejedive to e oo clise

LA

pending in the court of Loy and it docs nol mesn that project poponem his. nos
violated oy environmentsl laws in the past and whatever diceiam of the Heq il
court will be binding on the project proporent. Hence this clranee s il e
imtunity 10 the prject proponent in the case filel ygaindt him.

Profect proponent shocld submit exactlly same decyrments for approval ol putlding s w
the goncern muborities s per dhe documents submined 1w e SEIAA or prisg
Envitepnenial Clearance. [T iliere 15 0 any change stipulated by THRL 7 oo omier contem
authoities then reeast plan should be submined b Auhosty e spproval.

If there is wmy change in lowsl town planning rules including FSL Non FEL parking sreu,
RO area cle which chanpes building plans, then Project Proponent shoubl sppreacl
SELAA again. 1t 15 the sole responsibility of the Prajeer Praponent lo submit the same
building plans atherwise Hable 10 initise due sctiey wider B P At

Project proponent should subanil exactly same documents Sor approval of baildmy plans w

the concern authorily @3 per the documetdts subumined 1o the SHEIAN dgr peie
Environmentil Clearance

Prroject proponent shall not minke iy chanpe 10 Layom Plan! Master Plan submuned 1o the
Authority withour s prior permission and shall sebmlt approval luvoul plan o
Depanmient before commencament of ciastruction work.

It cose of submission of (ol decument and non comnpliance of stipolansl comdithime

Authority’ Faviromment Department will revokie ar suspend the Envimonmental Clearurice
withot any owimeion sod ieitte approprigle Jegal setion under  Emvironmenial

Pratiseiion Act, 1986
/ }

=.r EEAGSY PROPERTY DEVELOPENTS

-
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9. The Envimoiment departmient reserves the right 1o add and strinpet condition oF 1o mevaki
the chearance i conditions Aipulated sro wol implemenned to e sansfactivm o fhe
department or for that mattes, for any wther adminisiralive reason

. Yalidiuy of Environment Clesrance. The environmuental eléanmmes Jeoided shall be
valid for a period of 5 vears,

11 Tn ease of oy deviation or alierarion in the project proposed from those submilicd (o this
departmett for cleanece, a fresh neference stioakd be e wo the depanment 10 assess the
mbequucy O the condmonizl mpsed and o incurpamate additional environmental
wolection measires requrted, iany,

[2. The abowe stipulations would be enforced among others under (he Warer [ Prevention and
Comtrol of Pollution) Act, 1974, Lhe Alr (Prevention and Conteol of Pollstion § A, 198
the Envicanmeni (Peotection) act, 19%& and mles thire onder. Hurandous  Sastes
(Mamigerment and Hesdling ) Ruley, 1989 and s amendments the public Lishilily
Insusinge Act, 1991 wnd s amendments.

I3 Any appeal iunst ihis environmental clearance yhatl e with the Nationa] Ereteonmenial
Appeflate Authority, if preferred, within Mdays as prescribed snder Section 1] of the

Mitionnl Environmental Appeliaie Acl, 1947
'f] a {f,.‘_,-’-\..r
fé : _,.-._JF;'L’ =
[

i Valse R m

Secretary. Bivannmess
deparinens & MS, SEIAA

Copy to:

Vo Bhr. Ashok Bosak, TAS (Hewd 3, Chairenae, SE00& 502, Chierfeville, A Homd,
Chirch gate, bdumbni- 200 020, Mahnrishoen

1 ‘Ghn. PMA Hakeem, [AS (Red), Chatmmim, SEAC, Jupnu” Kotirin Fowd.
Calieuts 673 006 Kerlo,

X Aclditiovn] Seonctary. MOET, “Parvavaran Blasan’ OO0 Complex, Lodbi Homl
Kaw [edhi = 118510

4. Muamber Secretary. Maharushira Pollution Coniral Bgand, with reguest too displos o
cupy of the clearance,

i

The CCF, Regon Office, Ministry of Envircansent aml Foress | Rogional £01Twe,
Western Regios, Kendriva Parvavaran Dhaves, Link Rosd Ko- 3. -3, Ravi-Shanku
MNagar, Bhopal- 462 0165 (MM,

B Fegionad Cifice, MPLA. Pame

|
.

Collecton, Fupe,
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8 Comomssioner, Pune NMunketpsl Corporation

B LA- Dipdsine, Wonioeie Cell. MoEE, Porvivarsn [sasan, COURCompies: | osih

Haogd, Meew Dheldi-1 108613
i Dhireoton  TU-13, By, Secretury | VOS2, Scientist-1. Enviroament [

eIt

B0, Sehest file 01030
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LA LTV
' [ndira Paryavaran @as.

All Ganj, Jor Bagh Road
pMew Delhi- 171 oonz

Datad the 127 April, 2016

OFFICE MEMORANUDM

Subject:  Notifications issued by the Ministry of Environment, Forest and
Climate Change vide sfu* No. 1141?E}| dated 29.04.2015 and 5.0.
No. 2571 (E) dated 31.08.2015 under the provisions of the EIA
Notification 2006 regarding extension of Validity of
Environmental Clearance-Clarification regarding.

The undersigng.;; is directed to inform that in respect of the subject mentioned
above, the Ministry has decided to clarify the applicability of the Notifications as under:

{1 The Environmental Clearance of the projects which had not compileted
five {5) years on the' date of publication of Notification e, 29.04.2015,
there validity will stand automatically extended ta seven (7) years,

(i} The Environmental Clearance of the projects WNICH Mave eamipieresTive
(5) years on the date of publication of Motification i.e. 29.04.2015 and
the project proponents submitted application for extenslon of their
validity within the validity period of five {5) years, the validity of such
environmental clearances will also be extended to seven (7) years, .

(i}  The Envirenmental Cleararce of the projects which have compieted five
(3] years on the date of publication of Notification i.e. 29.04.2015 and
application of seeking extension of validity has not been submitted within
the validity period by the project proponent, their extension of validity
will be decided on case to case basis,

This Issues with the approval of the Competent Authority,

1

=
=
e i

(Dr. Satish C. Garkoti]

Ta Scientist ‘F
1. All e Dfficers of TA Division
2. Chairpersons / Member Secretaries of all the SEIAAs / SEACS
3. Chairman, CPCB i W
4. Chairpersens / Member Secretaries of all SPCBs / UTPCCs
_ o

Copy tor
1. PS to HMEFCC st

2. PPS to Secretary (EFCC)

e
e
3. PPS to S5(5K)

4. PS to JS(MKS)/PS to 1S(BS) [/ ps+ J20GB) )

5. Website of MoEFCC g T
: Lo, i gl = H‘“ ¥ ﬁ.Fﬂ"' 9.1.1:'
6. Guard File *_{,‘ft: ""“‘F;"!'.ﬂ:.."’:-r‘:“"'_‘ .;:-:-";
¥ Y F '
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VAKALATNAMA
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 31 OF 2020
(Under Sections 14 & 15 (b) & (c) r/w. Section 18(1) & (2}
of the National Green Tribunal Act, 2011)

IN THE MATTER OF:

Shashikant Vithal Kamble ... Applicant

Versus

Embassy Property

Developments Pvi. Lid. & Ors ... Respondents

1, the undersigned, Mr, A. B. Mandanna authorized representative of Embassy
Property Developments Pvi, Lid. i.e. Respondent no. herein having office at: Embassy
Point, 1st Floor, Infantry Road, Bengaluru - 560001 above named hereby appoint and

authorize

Sunita Kinkar {Advocate) Indravani Kinkar (Advocate)
Sanad No. MAH/863/1991 Sanad No. MAH/2008/2014
advsunitakirgmail.com 8308324815

9822328828 —_—

Address :

Kundan Chambers,
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Thube Park,
Near Sancheti Hospital,
Shivajinagar, Pune - 411 005,
&
Lawyers Chambers, No.2
Dhstrict Court Compound,
Shvajinagar, Pune — 411 005.
T appear, act and plead on my behalf in the above matter and to conduct
Prosecute (defend) a interlocutory and miseellaneous proceeding relating thereto and
alsoto authorize another advocate to do the aforesaid acts on my behalf occasionally

and in case of urgency and necessity.

In witness whereof | have signed below this 11"™ day of November in the year Two
Thousand Twenty.

- T CRIT

453 FROPERTY DEVELOPHENTS PYT.LT}

.

Accepted and filed on ___/11/2020 Authorissd_Signsiony—————
Mr. A B. Mandanna

M/s. Embassy Property Developments Pvt. Lid.
Respondent no. 1

ADVOCATE

ATTESTED BY ME_

~~UANDRASHEKARAIAH, §
’ Tronate & Motary
~wirrwda Rilays
T R ETREHDN
RER1 G|
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EMB ASSY

EXTRACTS OF THE MINUTES OF THE MEETING OF BOARD OF DIRECTORS
OF THE COMPANY EMBASSY PROPERTY DEVELOPMENTS PRIVATE
LIMITED HELD ON THURSDAY, 21% SEPTEMBER, 2017 AT ROYAL 0AKS,
BOARD ROOM, IND FLOOR, EMBASSY GOLF LINKS BUSINESS PAREK, OFF.
INTERMEDIATE ROAD, BANGALORE- $60071.

SRESOLVED THAT in supersession to the earlier resaliution passed on January 11,2016 the
bogrd of direstars herehy vast general power 1o following persons to- institaie-and defend iepgal
cases and 1o engage aiforncy and toosign and execele Vakalal, Flaind, Appeals, spplecation,
petition, reply, written Stalemens, statement of objections, Complaings, Natices oflver
documents with regrard 10 the Litigations filad by the Company or against the Company end 1o
pddiece evidence on behalf of the Company Irom thne to Lime to represent the Company in any
legal cpses"-

bAr. Fitendm Virwan|

M. Marpal Singh Choraria

Mr. PR Kamakrishnan

M. AT Gopinath

Mir. Hajesh Bagajg

Mi BiS Maravanan

b
Mi. [3.5, Mohon

e Prakash O K

any tiher persin as may be auiharsed by any ane af the directors of the Company Trom time

-

r. ALQ. Bandanna

i ™

“RESOLVED FURTHER THAT a ceriilied tug copy duly signed by oany  one
[HrectopCutnpany Secretsry of the Company be und are hereby [urnisied (o the relevani
avitheities 1 give effect o the above mentioned resolution.”

NMCERTIFIED TRUE COPYY

For EMBASSY PROFPERTY DE\PELDP‘EENTS FRIVATE LIMITED
S

[l
AT T
G. BHARGAVI REDDY

COMPANY SECRETARY
MLNOGLITI

- s NIES | ARRA PP AT
———
- i

o -
Regiitered Dfllee Tewwian 5 o Tt :l:_p"gt'.lu [ 1T T g o g2
| owl B0 AT T PR D 2RIE SO el w T Rl AR ]
L '! p j !
-II C
r TR /4—’/—_-1
& | »l . -_l = | o
i T I|I
b e Y



